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THE      APPROPRIATION (RAIL- 
WAYS)   No. 2 BILL,  1957—continued 

SHRI KISHEN CHAND (Andhra Pradesh): 
Mr. Chairman, yesterday when we were 
discussing the Railway Appropriation Bill, I 
was saying that there is a just and fair claim of 
Andhra to have one zone allotted to it. When 
the hon. Minister visited Hyderabad and he 
was pressed by the Chief Minister of that State 
for the establishment of a zone in Andhra 
Pradesh, the hon. Minister said that he could 
not see why there should be a zone for every 
State. I submit that Railways development in 
India is a historical fact. Bombay was a port 
town, with the G.I.P. Railway system and the 
B.B. and C.I. Railway system both starting 
from one station, Bombay, and with their 
headquarters in Bombay. Even within the city 
of Bombay there are local electric train 
services run by the G. I. P. and B. B. and C.I. 
Even after the reorganisation of the Railways, 
we find that Bombay is made the headquarters 
of two zones, the Western Zone and the 
Central Zone, whereas Bombay is nowhere 
near the centre of India. Yet, it is made the 
centre of both. Even in the city of Bombay two 
separate electric trains systems are running, 
one quite independent of the other, one having 
a separate workshop from the other. I cannot 
understand how it is a measure of economy to 
have two Zonal Headquarters at Bombay when 
Bombay is a very populous city, where 
congestion is very acute, where it is difficult to 
find accommodation for all the officers and the 
workers in the workshops. The Railways have 
to pay very heavy allowances in the case of 
their employees, and so I am requesting the 
Railway Minister that, if he cannot add a ninth 
zone, at least to transfer the headquarters of the 
Central Railway from Bombay to the City of 
Hyderabad or Secundcrabad. 

SHRI H. P. SAKSENA (Uttar Pradesh):  
Why not to Aurangabad? 

SHRI KISHEN CHAND: The reason why I 
want Secundcrabad to be the headquarters is 
that    all    the    office 

buildings and all houses for    officers are  
already  present  there    and    are lying vacant.   
They are a liability on the  Railways now. If it 
is Aurangabad, the Railways will have to build 
offices and houses for officers.    Then, very 
easily the entire electric railway system of 
Bombay can be put under one charge, the 
Western Zone. It will lead to economy. So I 
think the claim of  Secundcrabad  as  the  zonal  
headquarters   is very fair and the Railway 
Minister will be well advised to accept it. As I 
said in the very beginning, the Railways are a 
big national asset in which    nearly    a    
thousand crores   of    Indian  people's  money  
is invested and it is on the prsper and efficient 
running of the Railways that the future of all 
nationalised industries depends because it is 
the    biggest nationalised  industry    and    
whatever line of progress we lay down here 
will be followed by other nationalised in-
dustries. I submit that efforts for efficiency 
should  be made so  that with the amount  of 
rolling stock,  wagons and  coaches   that   are   
available,   we make  the  best  use.       How   
can  we make the best use if we go on the old 
system when there was a     net-work of about  
16 railways?    Each had    a licence  and they 
built     up  the  lines according   to   the   
licence    that     was granted to them in the 
latter half of the last century.   Now the entire 
railways  are  national  property  and  yet we  
are    often    following    circuitous routes.    
So, as a measure of economy, my  first  
suggestion    would  be    that wherever 
possible, the routes    should be  straightened  
so  that  by  covering shorter area you reach 
from one big station to another.    As an 
example, I say  that the route    from    Delhi    
to Madras which connects two very important   
distant   regions   of   India   by circuitous 
routes,  should be straightened out.   If it is 
done by the laying of certain new lines which 
will shorten the distance, the extra amount of 
money that .may be spent on it will be 
recovered  in  no  time by  the  saving in fuel, 
in the running time of trains etc.    I submit that    
Hyderabad    has become a very  important 
place  and 



 

[Shri Kishen Chand.] now the Grand Trunk 
Express from Delhi to Madras goes past a 
place-called Kazipet which is 80 miles from 
Hyderabad and it adds on nearly 150 miles to 
the distance between Delhi and Madras and 
nearly 180 miles to the distance between 
Hyderabad and Madras. If the hon. Minister, 
instead of doubling portions of line between 
Bczwada and Madras, would have thought of 
an alternative line between Hyderabad and 
Gudur passing through Nagarjunasagar, the 
area which is now coming under a great 
irrigation plan, it would have opened up a new 
area. It would have shortened the distance 
between Hyderabad and Madras by about 170 
miles. The distance between Hyderabad and 
Madras would thus have been about 10 hours 
run. Similarly if the Railways had built a new 
broad gauge line between Itarsi or Betul and 
Hyderabad, that will shorten the distance 
between Delhi and Hyderabad by about 200 
miles. I am making all these suggestions 
because the entire railway system in our 
country is an integrated railway system and 
the integration can only be beneficial if we try 
to avoid circuitous routes and open up new 
areas. Our plan should be that we should not 
spend money on duplication of lines which is 
followed in other countries but build new lines 
which will shorten the distance and open up 
new arcc.v. This wiH lead to a great deal of 
economy because the same rolling stock can 
be used several times over by following a 
shorter  route. 

The Railways as I said is a nationalised 
undertaking. They should be model 
employers. The railways employ about 10 
lakhs of people. Of course negotiations go on 
and the condition of the railway employees 
has to some extent improved but not to the 
extent that we expected in a nationalised 
industry. After all why do we want 
nationalisation in our country? What is the 
object behind it? Tt is not only to earn profit 
for the nation but to provide better conditions 
of service and of living as per- 

sons employed there, of giving opportunities 
to the employees to take part in the 
management of the undertaking so that they 
feel that they have a stake in the industry, in 
the management of the industry. I submit that 
the Railway Ministry has not done anything 
on these lines and there is a great opportunity 
for it. In our country with such a large force, I 
don't want reduction in the strength but if new 
lines are being opened and new trains are 
being run, it will be far better if we can 
utilised the same number of people and run 
more trains. Some hon. Members may object 
to it on the ground that it will increase. the 
work load. This is the main hurdle in the 
whole problem of efficiency of the Railways. 
The Railways have to devise ways and means 
to employ the same number of people for 
performing larger tasks without increasing the 
load of work. This involves the entire question 
of mechanisation, of reassignment of wrok in 
such a way that it leads to greater efficiency, 
because if we go on increasing the number of 
trains and the number of employees, 
consuming additional coal and fuel, then there 
will be no economy. Several hon. Members 
have pointed out that there is tremendous 
congestion on the Railways. The Railways are 
earning profit because the railways are 
running very heavily congested. The third 
class passenger is herded into a compartment, 
he pays the full fare, and does not get any 
amenities as far as space is concerned. There 
are certain amenities like fans but in a 
compartment in which 100 passengers have 
been huddled in the space which was really 
assigned for 40 passengers, the presence of 
one or two ceiling fans of a small size is no 
comfort. I come back to the conclusion that if 
we are going to remove this congestion by 
introducing more railways and you don't eco-
nomise by greater efficiency, the result will be 
that all this profit will disappear and the 
railways instead of making profit, may start 
losing money. So it is very essential that the 
entire scheme should be examined by experts.    
I am very glad that the Min- 
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istry invited certain experts from U.S.A., to go 
into all these questions of efficient 
management etc. Laymen like myself cannot 
suggest actual methods of economising and it 
is after all a job for the experts but we can 
certainly suggest lines on which economy can 
be effected and I have suggested for one 
thing, the realignment of the track; secondly, 
better employment of the workers in the 
railways without increasing  the  load  of 
work. 

Thirdly, this dual track system in our 
Railways has to be removed. We have now the 
broad-gauge lines and we have also the metre-
gauge lines. Of course, there is a history 
behind their growth and there are reasons to 
show why we have two systems of tracks or 
rather two kinds of tracks in our country. But 
now there is no reason for continuing this 
practice of having two kinds of tracks. Of 
course, it is not possible to dismantle them in 
a day, but gradually we should go on replacing 
the metre-gauge lines by broad gauge gnes or 
vice versa. Experts have advised us that the 
broad-gauge line is more efficient and more 
economical and on the basis of that advice it 
will be far better if we go in for one gauge by 
the progressive substitution of metre-gauge by 
broad-gauge lines. But I find that the Railways 
are still continuing the policy of having two 
gauges and they are even going to lay metre-
gauge lines in new areas. The result will be 
that there will be no possibility of ever having 
one gauge in our country. This will lead to 
waste, to extra cost in transhipments, in the 
transfer of goods from one gauge to the other. 
Therefore, Sir, I submit that it will be in the 
interest of economy if we have only one 
gauge. 

Next I come to the question of expansion. 
Unless we build new lines and open up new 
areas of our country, we cannot help the 
economy of certain areas. Some areas are 
backward because there are no railway lines. 
The hon. Minister may say that these areas 
have no industries and therefore they do not 
lay railway lines 

there. But I submit industries will not develop 
until you build your railways. So it becomes a 
vicious circle. I may cite Orissa as an 
example. There are very few railway lines in 
Orissa and hardly any railway line in the 
former state of Bastar. That area is absolutely 
vacant, so far as railway lines are concerned, 
though that area is rich in mineral resources. 
So unless we build more railway lines, we 
cannot develop these areas. I would suggest to 
the hon. Minister a small change. At present, 
any work over and above Rs. 5 lakhs is 
charged to capital account and any work 
below Rs. 5 lakhs is charged to revenue 
account. That limit of Rs. 5 lakhs, I suggest, 
may be raised to Rs. 25 lakhs so that all work 
up to Rs. 25 lakhs will be charged to revenue 
account. The result will be that larger and 
larger portions of the work will be met out of 
revenue. In almost all industries, under the 
head "maintenance" a large part of the 
construction work is done and met from the 
revenue account. There is no reason why our 
Railways should not follow a similar policy. If 
they adopt this policy of charging any capital 
work up to Rs. 25 lakhs to revenue account, it 
will give them plenty of funds for lavi- ■ new 
railway lines. They can, by breaking up 
portions of the railway line into several parts, 
do the work of construction and charge it to 
revenue account. This will, of course, show a 
little less profit, but it will give us an 
opportunity for opening up new areas. 

Sir, I will conclude by once more 
congratulating the Railway Minister and 
saying that our Railways are running well and 
if more effort is made this national asset of 
ours will give us greater dividends. 

SHRI H. N. KUNZRU (Uttar Pradesh): Mr. 
Chairman, I cannot either begin or end my 
speech by congratulating the Railway 
Minister on the performance of the Railways. 
I would simply refer to certain questions 
which require immediate attention. 



 

[Shri H. N. Kunzru.] 
Sir, many questions have been asked with 

regard to accidents that have taken place on 
our Railways. General answers have been 
given to them, but Government will be the 
first to admit that these accidents are a source 
of serious public anxiety. I have tried to find 
out what the real causes of these accidents 
were; whether the drivers were so tired as to 
be unable to see the signals, or there were any 
other defects that could be remedied. But I 
have been told by railway officials of long 
experience that in the past experience has 
shown that whenever the density of traffic had 
increased, accidents too had increased. If this 
explanation is correct, it will cause even 
greater anxiety to the public than the accidents 
themselves. The Railways are expanding and 
the traffic is steadily growing. This means that 
more and more railway trains pass over every 
section. Thus the density of traffic is 
increasing and if this is an important cause of 
the increase in railway accidents, we may 
assume that by the end of the Second Five 
Year Plan, the number of railway accidents 
will increase considerably. I know that it is 
claimed by the railway authorities that during 
the last two or three years, the number of 
railway accidents has gone down. But what 
the railway authorities mean by an accident is 
not the same thing as what is meant by the 
public by this term. Whenever an engine fails 
or suffers from a hot box or things of that 
kind, the railway authorities say it is an 
accident, not so the public. The public mean 
much graver things when they talk of 
accidents. It is with regard to this that I have 
been told that the density of traffic is the main 
cause of the accidents that have occur-ed. I 
hope that the Railways themselves will be 
able to make some reassuring statement on 
this subject. I can understand a sudden 
increase in traffic leading to accidents, though 
even this cannot be regarded as at all allaying 
public uneasiness. But if we are to take it for 
granted that increase in   passenger    and   
goods     traffic    is 

bound to lead to more accidents, well, the 
future, so far as the public is concerned, is 
fraught with anxiety. 

The next question that I would like to refer 
to is punctuality on the branch lines. We have 
often discussed the punctuality of passenger 
trains on the main lines, but very little 
attention has been devoted to the branch line 
trains. I have received complaints from time 
to time about the inadequacy of 
accommodation in these trains and their 
unpunctuality. I am well acquainted with one 
branch line train, Sir, and that is the line run-
ning between Agra and Tundla. I can talk 
from my personal experience particularly with 
regard to the train that leaves Agra between 
10 and 11 O'clock in the morning to connect 
with the Delhi Mail that goes to Calcutta. 
[MR. DEPUTY CHAIRMAN in the Chair.] 

You cannot always be certain, Sir, that if you 
start by this train you will be able to catch the 
Down Punjab Mail at Tundla, and I have been 
told by people whose veracity I have no doubt 
about, that passengers travelling by this train 
as often as not miss the connection with the 
Down Punjab Mail at Tundla. Now, Sir, this 
is not a thing of recent occurrence. This has 
been going on for years and years, but nobody 
seems to pay the slightest attention to it. I can 
talk from personal experience also of the train 
which leaves in the night at half past ten or 
eleven for Tundla. I once travelled by it, Sir. 
The train started, I think, about half an hour or 
three quarters of an» hour late and yet I found 
difficulty in catching the Delhi Express at 
Tundla. Now, Sir, irregularities of these kinds 
require serious notice. The public, I 
understand, has written to the railway 
authorities, and the matter has been ventilated 
in the press of the United Provinces. 
Nevertheless things go on as before. 

The next question which I shall pass on to 
is the size of the zones that have been created 
as a result of the recent regrouping of 
railways. Sir, it is well known that before the 
Eastern Zone 
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was divided into two railway administrations 
the Efficiency Bureau was asked to compare 
the work load on the various Zones with the 
work load on them or on the administrations 
composing them previously. The Efficiency 
Bureau made its first calculation with 
reference to the year 1952-1953. I understand 
that a fresh calculation was made on the basis 
of statistics relating to the year 1953-54. I 
enquired ihe other day whether up-to-date 
figures were available and I was told that no 
new calculation had been made since that 
referred to by me, that is, the one made on the 
basis of the figures for the year 1953-1954. 
Now, Sir, this is a matter of great importance. 
The railways themselves are greatly interested 
in it. Is there any reason then why the figures 
relating to the work loads on the different 
Zones should not be recalculated every year, I 
mean, we ought to have up-to-date 
information on the subject available, and yet I 
have been told that I must be content with the 
figures relating to the year 1953-1954. 

Now, Sir, let us take the figures for the 
years 1952-53 and 1953-54. They show that 
when the calculations were made the work-
loads were very heavy in several Zones. Well, 
changes have been made since then. The 
Eastern Railway has been divided into two 
administrations and the late regional system of 
administration has given placp to the 
Divisional system of administration on those 
Railways on which the Divisional system did 
not exist except the North-Eastern Railway. 
Now, Sir, the Efficiency Bureau calculated the 
optimum efficiency of each system of 
administration. According to it the Divisional 
system enables the best disposal of work, that 
is, the greatest amount of work can, without 
any appreciable loss of efficiency, take place 
under the Divisional system. Ever taking into 
account the capacity of this system for 
disposing of a greater amount of work than 
the district or the regional system, the work-
loads on the Northern, Southern and' Central 
Railways are at present higher than  even   Ihe 
Divisional system  can 

cope with. If the figures of 1955-56 or 1956-
57 were known, I have little doubt that there 
would be found to be an appreciable increase 
in the workload. Sir, the optimum workload 
for the divisional system is believed to be 125 
but the workload in the Southern Railway was 
142 in 1953-54. Before the second Plan 
period is over, I have no doubt that this load 
will be increased considerably. I need not 
refer to the figures relating to the Northern 
and the Central Railways; they are not so 
telling as the figures for the Southern Railway 
but it has to be borne in mind that the progres-
sive increase in traffic will greatly increase 
the strain on the other Railways also. 

Now, Sir, I shall refer to the North-Eastern 
Railway where the old regional administration 
still prevails. The workload in 1953-54 was 
represented by jhe figure 118 but' the 
optimum workload that can be dealt with effi-
ciently under the regional system is 85. It does 
mean that the workload in the North-Eastern 
Railway was 40 per cent higher than the 
optimum workload according to the 
Efficiency Bureau. These figures show that 
there is urgent need for a full examination of 
the matter. The regrouping of the Railways 
was unfortunate even wher, it took place but 
its reconsideration has become a matter of 
urgent necessity owing to the growth of traffic 
since regrouping came into effect. The 
Railway Corruption Enquiry Committee after 
examining the various aspects of the question 
recommended that the question of reducing 
the size of the zones should be scrutinised by 
a small high-powered technical committee. I 
should like to know whether any committee 
has been appointed by the Government to 
look into this matter in accordance with the 
recommendation of the Corruption Enquiry 
Committee. If not, is the appointment of such 
a committee under consideration? If the 
answer is again in the negative, can 
Government tell ur. whether they have 
adopted any other method of re-examining 
this matter  and   considering  what   should 
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[Shri H. N. Kunzru.] be done in order to 
make the disposal of the work quicker and 
more efficient? 

I have referred to the growth in passenger 
traffic and goods traffic which is the cause of 
the increase in Ihe work that has to be done in 
each Railway. But before I pasfe on to another 
question, I should like to refer tc another point 
in connection with this matter to which 
attention has been drawn, I think, in the 19th 
Report of the Estimates Committee. The 
Committee says that the workloads are 
worked out on the basis of the actual traffic 
handled and the general all round increase in 
work due to the inadequacy of rail transport is 
not reflected in these figures which may 
therefore be taken as conservative estimates of 
the actual pressure of work. To conclude the 
discussion on this point, it is clear from what I 
have said that the question of the size of the 
zones should be looked into as early as 
possible lest a breakdown should occur even 
before the second Plan period is over. 

The last question which I want to refer to is 
the reply given by the Railway Minister during 
the Budget discussion in May last to the 
complaint with regard to the drop in the speed 
of goods trains. He said that it was wrong to 
suppose that density to traffic was the sole 
cause of the continuous reduction that had 
taken place in the speed of goods trains during 
the last five or six years. He enumerated a 
number of other causes which are the same as 
those referred to by the Efficiency Bureau. The 
Bureau in its Report on the speed of goods 
trains submitted in January 55 said: "The main 
determinants of the speed of goods trains are 
tractive effort, class of locomotive, gross load 
behind the engine, density of traffic, sectional 
capacit3', stage of utilisation of capacity, 
shunting, and loading and unloading time." 
Well, Sir, the question of density of traffic has 
already been dealt  with.     I   shall     therefore   
deal 

with the other points. The Railway Minister 
referred to the tractive effort and the load 
behind the engine. Both have increased during 
the last five years. I think during the first Plan 
period the load increased a little more than the 
tractive effort but unless it is - timed that the 
full tractive effort was utilised before the first 
Five Year Plan was commenced, it will be 
admitted that the tractive effort with the 
increase in train loads is no real reason up to 
the present time for the decrease in speed. 
Now, take the other three or four things, 
namely, sectional capacity, stage of utilisation 
of capacity, shunting, and loading and 
unloading time. If I refer to the increase in line 
capacity that has been made recently, to the 
improvements that have taken place in the 
marshalling yards and transhipment points, I 
shall be able to show that the improvement that 
has been made so far is of such a character as 
to indicate that the drop in speed is not to any 
large extent on account of these factors. I shall 
take, Sir, Ihe marshalling yards and line 
capacity first. The Report of the Railway 
Board for 1955-56 says with regard to the 
improvement in marshalling yards and their 
working: "Special attention was paid to the 
operation in marshalling yards so as to reduce 
the tensions to wagons and engines. 
Marshalling orders in force at all important 
yards on all Railways were revised and all-
India marshalling orders were issued. 
Rationalised distribution of marshalling work 
in important yards and improved operation 
enabled additional traffic to be handled 
efficiently." This shows conclusively that 
whatever deficiencies there may still be, the 
improvements that have been made are 
appreciable and that they have enabled the 
Railway authorities to handle increased traffic 
efficiently. 

Now, Sir, take line capacity. Shri Lal 
Bahadur Shastri said while introducing the  
Railway  Budget  for   1955 

"In different sections works are being 
taken up to increase the line capacity. It is 
my desire that these line  capacity works    
should as far 
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as possible be completed within the current 
Plan period itself and I am asking the 
Railway Board to work on that basis." 

1 P.M. 
And in his speech in introducing the 

Railway Budget for 1956-57, he has referred 
to a number of improvements that have taken 
place in the transportation position. They show 
that not merely line capacity has increased but 
also improvements have taken place at 
important transhipment points. It is not 
necessary to burden the argument by referring 
to other facts and figures. What I have said is 
sufficient to show that although in theory there 
may be many factors affecting the speed of 
goods trains, at the present time many of the 
factors, referred to by the Railway Minister in 
his reply to the Budget debate in May last, are 
not operative to a significant extent. Besides, 
the Efficiency Bureau itself after making a 
survey of a number of typical sections came to 
the conclusion that the drop in speed was more 
than could be accounted for by the increased 
density of traffic and allied factors. The 
Bureau attributed this additional drop in speed 
to deterioration in the general standard of 
working and ■supervision, lack of adequate 
co-ordination between adjacent control, dis-
trict and division offices, etc. I think that 
unless Government want to say something to 
defend themselves, they should have no 
difficulty in realising that reduction' in the 
speed of goods trains is a serious matter and 
that it requires to be attended to immediately. 

MR. DEPUTY CHAIRMAN: Will you take 
more time, Dr. Kunzru? 

SHRI H. N. KUNZRU: No, Sir, just only 
two minutes more. There is just one other 
point that I should like to refer to in this 
connection before I sit down and that is the 
question of track renewals. I think that under 
the Second Five Year Plan, the scheduled 
renewal of the track is about two thousand 
miles annually. Now, it is understood  that  for  
reasons  of    eco- 

43 RSD—6. 

nomy this mileage may be reduced to 1,600 
miles. This is a serious matter. I think that if 
adequate funds are not available, the 
construction of some new lines should be 
given up rather than that the existing lines 
should be allowed to continue to work 
inefficiently. If the track is not renewed, the 
restrictions on the speed of trains will be 
further increased. Their number is already 
large. The length of the sections covered by 
these restrictions is already large, particularly 
on the Western Railway. It is the duty of the 
Government to see that these restrictions are 
progressively decreased or at least nothing is 
done which would lead to an increase in these 
restrictions. I repeat that this matter is of such 
great importance in connection with the 
Second Five Year Plan that it would be better 
to reduce new construction than to reduce the 
amount of track renewal and thus slow down 
the speed of goods trains and make the 
handling of increasing trafFc progressively 
inefficient. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at six minutes past one of the 
clock. 

The House reassembled after lunch at half 
past two of the clock, MR. DEPUTY 
CHATRMAN in  the Chair. 

MR. DEPUTY CHAIRMAN: I have now 
here a list of 21 names and we have just got 
about two and a half hours. So ten minutes 
each. I have to restrict the time. 
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PROF. A. Tt. WADIA (Nominated): Mr. 
Deputy Chairman, I do not think there can be 
any doubt about the good intentions and the 
good motives that actuate the Ministers of the 
Railways. But I am afraid one has to express 
one's dissatisfaction with the Railway 
Administration as such, many defects of 
which have already been pointed out. The 
unfortunately large number of accidents, late 
running of the trains, very inferior catering in 
recent years, increase in corruption, all these 
defects may be small, and yet they are all very 
irritating and they require to be looked into. 
One expects that an efficient administration 
would see that all these defects are set right. 
Many of the defects still remain, and one is 
overcrowding in our trains. It seems to me that 
there is a sort of contract between the railway 
authorities on the one hand and the passengers 
on the other that, when a ticket is issued to 
them, they have a right to expect at least 
sitting accommodation. That they do not get, 
and even- standing accommodation they do 
not get, and when they do get it, they are 
subjected to a great deal of pressure which can 
only be compared to sardines in a tin. It seems 
to me that the duty of the railway 
administration is to give first priority to 
solving this problem of overcrowding, and 
that could only be done by increasing the 
number of railway carriages and by running 
more trains, if necessary, especially suburban 
trains. I speak from persona] experience in 
Bombay. During the peak hours in the 
morning and in the evening, the Bombay 
suburban 

traffic is something horrible to contemplate. 
People are sticking to footboards, and almost 
every week one hears of accidents. I think that 
one reason for overcrowding is a measure for 
which I do not at all hold the Congress 
Ministry responsible, and that measure is the 
abolition of the Second Class which took 
place several years ago. Perhaps it is symbolic 
of the times, but in a normal state of society, 
we expect upper class passengers, the lower 
class passengers and the middle class 
passengers. It is the tendency of the times that 
the poor middle classes are being squeezed out 
of existence, and perhaps the railway 
authorities have thought that they could hasten 
the process by abolishing the second class and 
forcing the middle classes either to pay for the 
first class beyond their means or travel in third 
class and suffer all the inconveniences of 
travelling in third class. In Bombay there is a 
very strong feeling that the re-introduction of 
the second class would go a considerable way 
in overcoming this problem. Now, we are 
accustomed to overcrowding in third class but 
in the Bombay suburban trains first class is not 
better than third class. Any day you will find 
any number of people standing. In fact, in the 
trains coming from the suburbs of Bombay, 
you find that by the time they come to the 
Bombay City, all the compartments are 
practically overcrowded. So, people getting in 
at Dadar or any other intermediate station are 
simply forced to stand. They cannot possibly 
get a seat. Now, that is not a state of affairs 
which is very creditable to the Government. I 
have not the slightest doubt that the re-intro-
duction of second class would go a very great 
length in eliminating this overcrowding. 

One substantial record of the Congress 
Ministry on which I can heartily congratulate 
them is the introduction of Janata Trains. This 
is a move in the right direction. They have 
really contributed to a certain amount of 
comfortable long-distance travelling   for   the    
poor   third   class   pas- 
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sengers, but I cannot congratulate 
the Government on—I was going to 
say 'stupid' but perhaps it would be 
unparliamentary _____ 

Sma BHUPESH GUPTA: Very 
parliamentary. 

PROF. A. R. WADIA: ... on their wisdom in 
introducing third-class air-conditioned trains. 
After all, they do not benefit the real third-
class passengers. To a certain extent they have 
benefited people who used to travel first class. 
Now, they travel in these trains in order to get 
the convenience of air-conditioning. I think 
that is waste of public money. Instead of that, 
if they had introduced more trains, that would 
have really solved the problem of over-
crowding. 

It seems to me that our railway administration 
is apt to make too many experiments; apart from 
the abolition of the second class, there are the 
experiments of reduction of the first class fares 
in recent months, the abolition pf the 
intermediate class and converting it into second 
class, the reduction of sleeping accommodation 
in the trains—all conducive to overcrowding. Or 
take another example, the abolishing of ladies 
compartments in many trains. It is a very serious 
inconvenience. I do not know whom they are 
imitating. Even in the West after all they look to 
the comforts of lady passengers, and I think that 
in our country, where ladies are comparatively 
more backward, they need more attention, and 
they need to travel alone by themselves. The 
same thing applies to the abolition of ladies' 
waiting rooms. In many places I find only 
general waiting rooms. This is a serious 
inconvenience both to men and women. After 
all, a waiting room is meant for passengers in 
transit. They want to rest there, they want to 
change there, and when you find ladies there, it 
becomes almost impossible to do anything. It is 
a serious inconvenience to men passengers,   
and  it is  a    serious  incon-   ' 

venience to, I am sure, lady passengers. And 
even where there are separate ladies waiting 
rooms, we find ladies sitting in general 
waiting rooms, which ought to be prevented 
by the authorities at the stations. These are 
little inconveniences which require to be 
looked into. - 

Yesterday, Mr. Jaswant Singh complained 
about the inconvenience of the toilet rooms or 
closets in first class compartments. In this 
connection I would venture to make one 
humble suggestion. There is a tendency to 
introduce the Indian system of latrines in most 
of the new carriages. But it also causes a 
certain amount of inconvenience to certain 
sections, even though they may be in a 
minority and they do have a right to have their 
convenience attended to. I remember long ago 
on the South Indian trains—perhaps they still 
exist; recently I have not been much in touch 
with the South Indian railways—there used to 
be an arrangement ^whereby people who 
wanted to squat could squat and people who 
wanted to use the commode, could convert it 
into a commode by pulling down the lid, and I 
think it is an excellent arrangement, and if that 
system were followed all-round, all over 
India, it will be a great convenience. 

DR. W. S. BARLINGAY (Bombay): It is 
still there in the Hyderabad sections. 

PROF. A. R. WADIA: On the South Indian 
Railways they used to have. If this could be 
attended to, it will be a very great 
convenience. One last point I would like to 
emphasise and that is that our Government is 
very fond of lecturing to the private sector, to 
do this and to do that for the labourers. It is a 
perfectly justifiable demand. I would say that 
it is the duty of the Government to set a good 
example in this direction themselves and since 
they are the largest employers, as a single con-
cern, in the Railways, it is their duty to  see  
that  the   labour  colonies  are 



[Prof. A. R. Wadia.J kept clean, that they 
are comfortable and they are such that they 
could be imitated by the private industrialists. 

Dn. P. J. THOMAS (Kerala): Sir, I quite 
agree with the various Members who spoke 
yesterday and today that there are deficiencies 
in the working of our Railways. Indeed they 
are not on a par with the Railways in some of 
the advanced countries but for a country like 
ours where the majority of the people are 
living in awful economic conditions, whether 
in town or village, I don't think our Railways 
are so bad. We must take into account our 
actual economic conditions, that is to say, an 
economically third class nation cannot expect 
to have first class railway system. I have 
travelled in railways in many other countries. 
I don't think our railways are much worse. 
The railways in Italy, until the time of 
Mussolini, were worse than ours in many 
respects. 

It has been said that there is overcrowding 
in the railways. It may be largely because the 
Railway travel is so cheap as compared to 
other forms of transport. They are competing 
with motor buses. It is probably more 
confortable for people to stand in a Railway 
train than rock about in a bus sitting. In fact in 
this country people travel too much, for 
nrvrriages, for pilgrimages and for otner 
purposes. Had people been travelling mostly 
for business purposes, there would be need for 
special help being given. I don't think there is 
any necessity for us to encourage travel too 
much in a country like this where people 
travel too much for mere social engagements. 
I am not here to defend the Railway Ministry 
at all. What I mean is, money is required for 
more pressing matters, that is, much more of 
the Government money has to be spent for 
improving the condition of the rural areas and 
for expanding industries rather than for 
adding to the amenities on the Railways. 

I now come to the question of Railway 
contribution to the general revenues. It has 
been pointed out that the general 
Sdministration is drawing too much from the 
railway revenues. My esteemed friend, Dr. 
Radha Kumud Mookerji, went to the extent of 
calling this 'exploitation.' Perhaps he has in 
mind the need for expenditure on Railway 
expansion in several places, but I must say as 
an economist and as a citizen that the general 
administration has a right to get a reasonable 
dividend out of the thousand crores 
investment in the Railways. Let us remember 
that the railways are getting their capital at a 
much lower rate than they would have, had 
they gone to the money market. This question 
was settled long ago. In 1924 it was discussed 
threadbare by the separation Convention. 
There were two opposite points of view. Some 
held that the Railways should be considered a 
public utility service and no revenue should be 
drawn from it, while others thought that it 
should be regarded as a commercial service 
and should yield some profit. These two views 
were balanced carefully by the Convention of 
1924 and it was decided that a dividend 
should be given to general revenues. 
Subsequently it was decided by the 
Convention committee of 1949 that the 
dividend should be 4 per cent, on capital. This 
cannot be regarded as unfair, as I have already 
pointed out, because they would have paid at 
least half per cent, more had they drawn the 
capital from the money market. After all, what 
the general revenue gets today is only about 
Rs. 6 to 7 crores, a very small amount 
compared to the advantages the Railways get 
from the Government. To whom is this 
amount coming? It is to the tax payer, thereby 
reducing the burden of tax on him. After all, 
the burden of expanding the Railways is also 
on the Government. That is to say, the first 
Five Year Plan took up several schemes and 
the Second Plan is having more schemes of 
expansion. So also Government has to bear 
these heavy    burdens.    Let    us    put first 
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things first. It has been decided to concentrate 
on certain essential services like coal, iron 
and steel etc. and not on indiscriminate 
development, because millions of people are 
unemployed in the country and have to be 
employed early. Therefore, to my mind, we 
must concentrate upon such activities as will 
put more and more people into the industry, 
and drain away large numbers from congested 
rural areas and get them employed in 
industries. This is the first problem before us 
in the country. 

I agree with Dr. Mookerji that we -want 
new lines and I am sure what he said about 
Eastern India must be correct because in that 
area, on account of Partition, there must have 
been some nnsettlement. I am sure West 
Benga] has suffered much and I hope some 
special attention will be given by the Railway 
Board to that area. There are also other areas 
like Madhya Pradesh, where there are very 
few railway lines and where large resources 
could be exploited if only there were more 
railway lines. In my opinion this development 
is important not only for that area but for the 
rest of India, because several minerals can be 
supplied cheaply from  those  areas. 

If we take the question of supplying railway 
lines in thickly populated areas, I agree West 
Bengal certainly deserves priority, but there 
are also other parts of India urgently requiring 
further expansion of railways, for instance, the 
area wherefrom I come, that is, Kerala, We 
have a very high range of mountains 
separating Tamilnad and Mysore from Kerala, 
the Western Ghats. Only in two places have 
the Ghats been scaled by railways. We require 
at least two more, one from Tellichery to 
Mysore via Coorg, and another from Cochin 
to Bodinayakanur on the way to Madura. This 
latter line passes through rich plantation areas 
wherefrom vast quantities of tea, rubber, 
cardamom and    other  valuable  pro- 

ducts are to be brought to Cochin. I do hope 
that in spite of the difficulties, at least the line 
from Cochin to Bodinayakanur will be 
included in the Second Plan because thereby 
the Government could not only give transport 
facilities to important industries but also 
increase foreign exchange resources much 
needed for the country. 

I think that we must also improve the 
amenities of the passengers, but I don't agree 
that our railway colonies are so bad as to be 
considered worse than the villages in Deccan. 
An hon. Member from Bombay spoke of the 
slums in the railway colonies, but has not he 
seen some village in Deccan where people are 
living in much worse condition? I think that 
on the whole we have done fairly well even in 
regard to the railway colonies. Before adding 
very much to the amenities of passengers and 
improving the railway colonies much further, 
we much improve our villages much more, by 
giving people more employment especially in 
industries and also by raising more food by 
large agricultural improvements. Thank you. 
3 P.M. 

SHAH MOHAMAD UM AIR (Bihar): Sir, 
this Bill has been debated upon in the Lok 
Sabha and various questions have been 
thrashed out in this House also during the last 
few hours and yesterday and so there is very 
little that has been left for me to add by way 
of arguments or suggestions or criticism. I 
have only to say that this "The Appropriation 
(Railways) No. 2 Bill, 1957" may be 
approverd and the amounts appropriated in the 
hope that the various wants and requirements 
which still remain unfulfilled will at least be 
taken special notice of after this Bill has been 
considered by this House. Sir, I am not one of 
those who criticise the Railway 
administration. I must assure the hon. Deputy 
Minister of Railways, that I am not one of 
those who criticise the Railway Minister or 
the Railway administra- 
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tion. I have got my appreciation for the work 
done by our railways and Railwaymen. 
Actually when I compare our Indian railways 
with some of the railways in western countries 
I feel proud to see that our Indian railways are 
superior to them. But I should not be 
misunderstood if I say that we have not got 
our lapses and our defects. They are there, be-
cause our Railways are such a big affair and 
we have to face so many difficulties and 
problems. There are various deficiences and 
lacunae which have to be rectified, today or 
tomorrow. Sir, I can say with pride that when I 
was travelling from Moscow to Leningrad I 
was told that this line of 200 miles, was built 
in the time of the Tzar Within a period of six 
months, and the people of Moscow and 
Leningrad are justly proud of that. But as 
regards the speed of that railway, I was told 
that trains in Russia do not go very fast and 
the speed of the fastest train from Moscow to 
Leningrad was not more than 25 miles per 
hour. Therefore, when I compare our Indian 
railways with some of the railways in certain 
western countries, I feel justly proud of our 
railways for various points of superiority over 
the foreign railways. At the same time, I 
would suggest to the hon. Deputy Minister 
that he should not be jubilant over this 
superiority of our railways over certain other 
railways. We have to add a great deal to our 
efficiency. We have got much to do in that 
direction. In our present circumstances and 
since the attainment of independence, the 
people of this country are expecting much at 
the hands of our Railway administration, and 
many amenities which they ask for are still a 
dream. There is no doubt that some amenities 
are there, such as drinking water, fans and also 
some degree of accommodation. 

About congestion so much has been said in 
this House by so many hon. Members. This 
congestion and this over-crowding are also 
admitted by the Railway administration.    
This is 

also known to the hon. Deputy Minister and 
also to the hon. Railway Minister. But may I 
know whether up till now, they have got any 
programme, any practical scheme for 
removing this congestion? This is a great 
defect. Of course, it will be said that because 
our population is increasing our requirements 
are also increasing, and because of shortage of 
bogies and various other things this 
overcrowding or congestion is there and it is 
natural. But I say, no. It is not natural. The 
difference between our Railways and those of 
other countries is this. They have in other 
countries, in spite of their increase of 
population and increased demand for travel 
facilities, by scientific study and proper steps, 
removed this congestion. We have got our 
superiority,, no doubt, but there is this 
inferiority in the form of this congestion, in 
the shape of this overcrowding in our trains. 
This is a shame for us and. we should be up 
and doing to remove this kind of congestion as 
soon as possible. I would tell the hon. Deputy 
Minister that he may create a mountain of gold 
for the Indian travelling public, but unless he 
removes this defect, this curse of congestion, 
all the amenities that he may go on adding for 
the benefit of the passenger will all be 
eclipsed. Therefore, he must draw up a scheme 
as soon as possible. This is a general 
complaint with regard to third class travel. But 
the same defect is there even in the first class 
coaches. Perhaps hon. Members of Parliament 
also must have witnessed the congestion in the 
upper classes. Even first class compartments, 
sometimes, are , overcrowded. Very often 
when travelling in first class. I have had 
persons sitting over my head, at the back, in 
the upper berth, in the lower berth, some by 
my side and some sitting on the surface, on the 
floor. All these things happen even in the first 
class compartment. Of course, our population 
will grow and those going on railway journeys 
must necessarily increase in numbers. Our 
country is now independent and everybody 
would like to move   from 



 

one place to another.     There are no restrictions 
on the movement of people.   The movement   
of   our   people cannot    be    restricted.    Add    
to    the Rs. 9 arabs that you are now giving but 
please cure this defect, this curse of congestion.   
If you do not do that, it will tend to show that 
you are not very  serious  and you  do not attach 
great importance to these grievances and 
complaints.      It will go to show that some of 
us who travel in comfort are quite oblivious of 
the difficulties asd    troubles     which    the    
general public    are    facing    throughout    the 
country. 

SHRI R. P. N. SINHA (Bihar): who 
travels   in   comfort  even  in  the  first 
class? 

SHAH MOHAMAD UMAIR: That is true 
and I have already said so. This defect has 
to be removed and this cannot be done 
unless you draw up a serious scheme for 
removing this deficiency. 

(Time bell rings.) 

MR. DEPUTY CHAIRMAN: The time is 
restricted to ten minutes to each. 

SHAH MOHAMAD UMAIR: I did not 
know that, Sir. 

MR. DEPUTY CHAIRMAN: You were 
not here, 

SHAH MOHAMAD UMAIR: And so I 
was just entering into the main speech after 
the preface. 

MR. DEPUTY CHAIRMAN: Please wind 
up and take some other opportunity later. 

SHAH MOHAMAD UMAIR: Sir, I 
depend on your favour. 

MR. DEPUTY CHAIRMAN: No favours, 
at the cost of others. 

SHAH MOHAMAD UMAIR: How many 
more minutes have I got? 

MR. DEPUTY CHAIRMAN: The ten 
minutes are over. It is not my mistake, you 
were not here. 

SHAH MOHAMAD UMAIR: Allow me 
three more minutes, Sir. 

However, Sir, I am coming to   this particular 
point that if you want to do something you can do 
it only by removing the congestion and by paying 
greater  attention  to  the    branch lines.     The    
branch   lines    and    the branch  trains  are 
treated in a step-brotherly  or    step-motherly    
fashion. The  branch-line passengers  in trains and 
at stations have got a good deal of difficulties to 
contend with.    I hope my  hon. friend  the  
Deputy  Minister will not be indifferent to the 
difficulties  and    inconveniences    experienced 
by the passengers on the Patna-Gaya Branch in    
Jehanabad    Sub-Division. The    Patna-Gaya    
Branch    has    got twelve trains for the whole 
day and night, but out of these twelve trains there 
is only one Express train, and that  one  Express  
train too  does not go at a speed of more than 25 
or 26 miles  per  hour.   I    was    proud    in 
Moscow that our trains    travel   very often   and.   
very   quickly.     Here   in Jehanabad    Sub-
Division    on    Patna Gaya line .   .   . 

MR. DEPUTY CHAIRMAN: There are 
lines which have not even two trains.   You 
have got twelve trains. 

SHAH MOHAMAD UMAIR: One' minute 
more on this Jehanabad question, Sir, and it is as 
regards the need for a refreshment room at 
Jehanabad. About five lakhs of passengers every 
year travel ^from Jehanabad station alone, but 
the pity of the situation is that Jehanabad Sub-
division has not got even one refreshment room. 
A tea stall has been put up in the III Class shed 
which is ordinarily meant for III Class 
passengers. That tea stall also is overcrowded 
with those passengers and so no other persons • I 
can get any opportunity to make use of it. 

MR. DEPUTY    CHAIRMAN:     That 
wiH. do. 

997    Appropriation [ 21 AUGUST 1957 ] No. 2 Bill, 1957    998 
(Raihimvs} 



999     Appropriation [ RAJYA SABHA ] No. 2 Bill, 1957     IOOO 
(Railwavs} 

SHAH MOHAMAD UMAIR: Then, Sir, the 
entire Jehanabad railway station is still using 
kerosene oil whereas an electric line is 
passing through the compound of Jehanabad 
railway station, but that electric connection 
and that electrification has not been taken 
advantage of by the railways to light 
Jehanabad station; the station premises and 
the staff quarters remain unelectrified. 

(Time bell rings.) 

MR DEPUTY CHAIRMAN: Order, order.    
That will do. 

SHAH MOHAMAD UMAIR: Well, Sir, 
there are so many things to speak on and I did 
not anticipate, Sir, that this sort of restrictions 
would be imposed on the length of speeches. 
Anyhow, Sir, I would only draw the attention 
of the Deputy Minister to whatever I have had 
the opportunity of bringing to his notice and I 
hope, Sir, that it will be noted and considered. 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Mr. Deputy Chairman, I 
take the opportunity offered by the 
Appropriation (Railways) No. 2 Bill, 1957 
before the House to make a few observations 
with regard to the administration of the 
Railways. I would refer first to item No. 1 
'Railway Board' and to railway catering. Now, 
Sir, after the new catering policy, when the 
railways took over catering departmentally, a 
new Assistant Member, or a Deputy Member, 
as he is called perhaps, in charge of catering, 
has been appointed in the Railway Board. So 
it would be proper to give the House an 
overall picture of catering, as we <ee it, and to 
get further light thrown )n it by the Deputy 
Minister. Sir, n spite of a year and half having 
•lapsed now we do not see as much 
mprovement as we were entitled to aking into 
consideration the fact that o much money has 
been poured into hat catering. Sir, before I go 
to the letails of some of the suggestions that 
would like to make and some of the 

points that I would like to bring to the notice of 
the hon. Minister I would like to point out here 
that the Government has lost almost about 
twelve lakhs  of rupees  over catering    alone 
during the last twelve months—I am open  to   
correction  if  I   am  wrong— and I am not sure 
that this is a correct picture with regard to the 
investment     over     catering.       Sir,       when 
departmental  catering was not introduced on 
such a large scale, the profit made by the 
Railways over    catering was in licence fees 
alone 25 lakhs of rupees.    Part of this fees may 
be still accruing to Government because some 
of the  stations  are  still  with' private 
contractors.    Sir,   we   are     so     much 
worried    about    money    shortage    at 
present that yesterday the    Information and 
Broadcasting Minister had to withdraw such an 
important Bill    as the   Cinematograph   Bill     
because     it meant an expenditure of nearly 
three lakhs of rupees so that the important Film 
Research Institute    for   starting the technical 
training in films and the other changes which 
we    wanted    to bring about in order to expand    
the Film    Censor    Board    could    not    be 
undertaken.    Sir, we wanted a medical college 
for the    Union    Territory of Delhi and the 
people    have    been going up and down for the 
last four months and Government is put to so 
much trouble over thinking how they can get 
the resources, and a mere 3 or 4 lakhs of rupees 
were not there. But here    is    the    Railway    
grandly spending, squandering and wasting the 
country's   money,   twelve     lakhs     of rupees 
if not more, without any worry, in the name of 
efficiency.    (Interruption.)    You  will have 
the  chance  to speak.    I shall not have the    
time   to reply to the    interruptions.      Yester-
day  the hon. Minister had said that he would 
request the Deputy Chairman   to  give  me  
more time  so  that along   with   the      
criticisms   I   would make I could bring to the    
notice of the House  some  of the    very    good 
points also.   As I said, as my time is restricted   
it  will   become  more   restricted and I would 
not be    able    to make even the important 
points if I were to reply to    the    interruptions. 
What I would like to say is that, when 
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the cry is for economy everywhere jt should 
have been the greatest concern of the Railway 
Ministry that this Department which, apart 
from the money that is being wasted is meant 
for seeing to the amenities of the people, is 
run more efficiently. 

Sir, I would like to point out also that there was 
a high power committee  appointed by the 
Railway Ministry consisting of no other 
persons or no more persons than the then 
Deputy Minister  for Railways  and  the    pre-
sent Deputy Minister who    is    sitting here 
who was then the Parliamentary Secretary—
and three officials    of   the Railways.    Why is 
it now that when certain   problems      are   
taken  to   the Deputy Minister it is said that he 
has issued orders that all matters regarding 
catering should not be referred to him but 
should be referred    to that gentleman who has 
been appointed as a  Deputy Member    of    the    
Railway Board  to  deal with catering.      When 
this high power committee used to sit and  
decide things of high priority it is their  duty  
now,  with    that    same high power, to see that 
things do not go  astray.    Sir, I would like now 
to point out how this catering policy in the 
name  of  democracy     and in  the name of 
justice and fairplay, has been in a way guilty of 
making discrimination  between  citizens and 
citizens of India.    I would like to point out.    
Sir, how when certain treatment is meted out to 
certain caterers or big holdings so  that they 
should be    reduced    to small holdings or 
there should be, if I may put it in more general 
terms, a socialistic  distribution  of  the     cater-
ing concerns, there has been discrimination  in     
giving    better    treatment where more large 
number of families of caterers have been put 
and where one concern going under seven 
names has been given greater holdings.   That 
should never have been so.    There is no 
appeal, no hearing.   On the other hand, 
Government instead of forming a   small  
committee,  if necessary,  for listening    to    
these    complaints    and bringing things to a 
compromise has gone to the extent of spending 
almost two lakhs of rupees on litigation.   One 
day I hope the Deputy Minister will 

have time to give brief details of or place on 
the Table of the House the exact expenditure 
incurred over litigation. May be due to 
complaints being brought against the railways, 
but there is nothing wrong in doing so because 
it is the right of every citizen to bring 
complaints when there is mal-administration 
or there is not fair treatment according to 
them. The courts also are meant for giving 
justice and that is why our courts are kept 
aloof, quite separate from the executive 
power. At least in the interests of economy it 
was necessary that all these complaints should 
have been dealt with by a committee, by 
compromise. 

Sir, I would like also to mention that though 
this was to be from the beginning a no profit, 
no loss concern it was then pointed out by me 
and I had asked a question whether those 
people who were out to make this bold 
experiment without taking the whole House 
into confidence, without taking more members 
on the committee, without reference to them of 
this their high power committee's report, 
whether they would come forward to pay the 
losses that the country would suffer, and the 
time has come now for me to ask those people, 
who is going to make good these losses, which 
have been incurred not because catering is 
such a very highly technical subject. Sir, 
anyone in the street who runs a shop for food 
anywhere in the country, anywhere in the 
world almost builds a mansion out of its return 
and anyone who takes diligent care can make a 
very efficient profession of it provided there is 
a desire to feel that this is my concern, this is 
my country and this is my national concern 
and I would make this concern a success, if not 
for anything else, at least to see that the public 
sector does not come into disgrace. Nobody 
would ever be against departmental catering; if 
anything, that should be the first thing that 
should be departmentalised if the other 
guarantees are given, namely, efficient service 
and economic running. But the Government 
should set a standard 
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When anything so simple is taken over, it 
should be the Government's first duty to see 
that it can be held as a model for others and 
that it is run in the best way possible not only 
from the point of view of good food—which 
is also not there—clean food, but also from 
the point of view of efficiency and economy. 
You go to any of the trains where there is this 
departmental catering and you will find that 
the crockery is chipped; there is no standard 
about washing. The beautiful new dining cars, 
the way they are handled, is a disgrace to 
anybody. They are absolutely dirty and it 
makes one almost shed tears to see how one's 
country's property is kept and maintained with 
such scant respect. 

I would also like to point out that the 
Railways who wanted to make this a 
successful business did not bother to see that 
the managers who were put in charge were 
persons with some special training—probably 
a six months' training in Tata's Catering 
School—for the kind of work they were 
expected to do. Some grain clerk, somebody's 
favourite from somewhere is got and posted 
as a manager. A man who does not know how 
to keep his own dress clean, who does not 
know how to serve food in a decent manner, 
what can he teach some 20 or 30 people who 
will be under him? And the result is what we 
are seeing. The dusters which the waiters hold 
in their hands are so dirty that it would make 
you throw away the food rather than take it; 
there is no cleanliness at all. 

(Interruptions.) AN    HON.    
MEMBER:       Ishwardas Vallabhdas. 

DR. SHRIMATI SEETA PARMANAND: 
Maybe anything. Maybe Ishwardas-
Vallabhdas maybe South Indian catering. I do 
not hold any brief for anybody though I can 
hold out against everybody without any fear 
of interruption and I can prove why the 
standard   is   not   good.     Now,    the 

Diwadkars have also been removed. Their 
standards I, know; six or seven years ago when 
I was in Poona, it was the best in Indian 
catering. If the Government had the real 
intention of not patronising anybody . . . (Time 
bell rijigs) . . . they should have taken, as they 
were advised, these caterers into partnership in 
three phases. The Government was advised to 
eliminate private catering on a 30 per cent, 
basis. The Government was advised .to take up 
departmental catering up to 30 per cent; 
another 50 per cent, they should have taken up 
in partnership with established caterers with 51 
per cent, shares of Government and 49 per 
cent, of the caterers and the 20 per cent, they 
should have left to the small holders. What the 
Government has done in this connection is in 
utter disregard of the citizens' rights. They 
have just taken one caterer from the North or 
Eastern part of India and they send him to 
some place 400 miles away to take up some 
other establishment. I do not know what is 
gained by this kind of thing. These caterers 
have their own problems, probably little 
children to be put in schools or a shed for their 
live stock and they have to forgo many of their 
amenities when they are sent to far off places. 
So the more you examine their policy, the 
more unconcernedly it has been managed, 
without any regard whatsoever for the rights of 
the citizens and in the name of socialistic 
pattern of society, the greatest social injustice 
has been done. 

MR. DEPUTY CHAIRMAN: Mr. 
Mukerjee. 

DR. SHRIMATI SEETA PARMANAND: Sir, 
I wanted to talk about several other things, 
about pilfering on Railways, about ticketless 
travel and so on but .   .   . 

MR. DEPUTY CHAIRMAN: That will do.   
Mr. Mukerjee. 

SHRI B. K. MUKERJEE (Uttar Pradesh) : 
Sir, we are passing this Budget for the Indian 
Railways under a circumstance which was not 
visualised when    the    Budget    proposals    
were 
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framed. The country is faced with financial 
stringency and the country is now running 
short of foreign exchange. Therefore though 
we are now passing this Budget as it was pro-
posed a few months back, the Railway 
authorities should exercise their utmost 
vigilance over the Budget proposals and effect 
economy wherever it is possible. In my 
opinion in every sphere under every item of 
the Budget of the Railways, economy can be 
effected. When the country is facing financial 
stringency, it is all the more important that not 
only the Railway officers but the Ministers 
'themselves must exercise vigilance ■over the 
expenditure side of this Budget that we are 
going to pass. 

Sir, a few years ago the Railway authority 
reorganised the railway system in this country 
and they had two objectives in view at that 
time when the nine railways were reorganised 
into six zones. One was to effect economy in 
the railway administration and the other was 
to render efficient service to the public. After 
the experience of all these years •what do we 
find? We find that none of these objectives has 
been achieved. On the other hand we are 
spending more money now. To the six zones 
we have added another, the 7th zone, and we 
understand that the eighth one is in the offing, 
and the ninth is demanded here during this 
discussion. We do not know how many more 
.zones will be created. People are demanding 
zones for political reasons and our Railway 
Ministers ' and the Railway authorities are also 
subject ito these political pressures and they 
agree to the creation of these zones 
notwithstanding the fact that these zones will 
increase the expenditure on administration. In 
the near future we understand that a zone is 
going to be opened at Gauhati for the Assam 
section and that will surely increase the burden 
on the tax-payer. I want •to give here a note of 
warning to the Railway authorities not only on 
the issue that it will involve more expenditure 
but also on another issue that they should not, 
without providing adequate facilities to the 
staff who 

will be required to work at the headquarter 
and other administrative offices there, "go 
ahead with this scheme of creating zones The 
zones were formed a few years back for im-
proving efficiency but actually the work is 
suffering because the staff do not know where 
they stand. Therefore before opening this 
eighth zone all these issues—facilities and 
privileges to the staff—should be settled first, 
otherwise they cannot render efficient service 
though they want to render efficient service 
because the country belongs to them and not 
to the railway officers. 

Now, the time is very short and so I will not 
go into all the details about how the 
expenditure, instead of being curtailed,      is 
increased.    If we refer to this year's Budget 
we find that last year  there  were  only   139  
officers  in the Railway Board, but    this    
year's Budget   provides   for     183   officers.    
I do not know whether this is for economy or 
for rendering more efficient service  to  the 
public.    And what    is their    efficiency?    
Even     with    their headquarters here, this 
capital of the Indian    Union    suffered    from     
coal famine.      It is a disgrace to the Railway 
Board that they could not manage to have a   
coal   wagon    brought    to Delhi with the 
result that Delhi had to    suffer   from   coal   
famine.     The officers are on the increase; but   
the staff who are required to    keep    the track 
in its proper place, in a proper condition are 
not increased.     Instead of increasing    the    
Members    of    the Railway Board or instead 
of increasing zones after zones, we want these 
poorly paid gangmen— it is a technical term 
no doubt—to be increased.   ! do not know 
whether the hon. Deputj Minister understands 
this term 'gang-man' who always works in the    
sur and the rain on the track and   main tains    
the line in   proper    condition They are called 
gangmen. And instea( of    increasing    the    
gangmen,     the; are increasing the number of 
officer who are not useful either for econom: 
or for the efficiency of the   railways Now, -
during the Question Hour    to day, we got 
some information and think the Railway 
Minister should fee 



 

[Shri B. K. Mukerjee.] very sorry for it; and 
the question was that there were some claims 
of a certain particular gentleman. The claim 
was preferred some eight years back and I 
understand for that claim even a pay order was 
issued, but because he did not want to satisfy 
the officers making the payment, the payment 
has not yet been received by the party. Now, in 
this House it was stated that the file relating to 
the claim is missing or somebody burnt that 
file. Now, I wanted at that time to know from 
the Deputy Minister what action he is going to 
take in this matter. I am going to give him a 
suggestion because the suggestion was not 
called for during the Question Hour. I am 
giving a suggestion to the hon. Deputy 
Minister to immediately appoint a committee 
to go into this question. A committee of the 
Members of this House should go immediately 
into the question and settle their claims and 
pay the claimant his dues—nothing to do with 
the officers. The Minister or the Deputy 
Minister himself must take action, failing 
which they must appoint a committee ef this 
House to go into this question and settle the 
claims immediately, because it is a very 
shameful matter to delay claims for ten j ears.. 
They always say that the claims are reduced 
now—the days, the periods for settlement of 
claims are also reduced; but it is a shameful 
matter to note that claims have not been settled 
for ten years. 

THE MINISTER OF RAILWAYS (SHRI 
JAGJIVAN RAM) : Has any information been 
suppressed? 

SHRI B. K. MUKERJEE: Now, one more 
point. As the officers are increased, I think the 
number of officers' carriages is also going to 
be increased. Recently we saw in the 
newspapers a news item that the Railway 
Board— I do not know whether the Railway 
Board had the concurrence of the Ministers or 
not—are going to discontinue the dining cars. 
It might be because the departmental catering 
has failed. The hon. Member, who spoke just 
before me, pressed that point, that 

the departmental catering has failed. 
Therefore, they want to shelter their staff, 
shelter their ignorance, inefficiency and 
incapacity and they are abolishing the dining 
cars. Or, it may be they require more coaches 
for passengers. 

SHRI JAGJIVAN RAM: All coaches for 
third class. 

SHRI B. K. MUKERJEE: Now it is for the 
hon. Minister to see that the officers' carriages 
are converted into dining cars and the officers 
are deprived of the privilege to travel even for 
a holiday in their officers'    carriages. 

SHRI B. B. SHARMA (Uttar Pradesh): 
Saloons. 

SHRI B. K. MUKERJEE: Saloon is not the 
word. That is officers' carriage. Saloon is used 
by the Minister and the officer is supposed to 
travel in what are called officers' carriages. 
Saloons are meant for big persons. Railway 
Board officers are not big persons. Though 
they are paid fat salaries—Rs. 4,000 or Rs. 
5,000 —I do not consider them to be big 
people. Our Ministers are certainly and our 
Ministers can travel in a saloon, but they 
travel in ordinary compartment as passengers. 
(Time bell rings). So, I want the Minister to 
take note of this and debar these officers from 
using their carriages and convert those 
carriages into dining cars or for the third class 
passengers. This is my suggestion. 

SHRI JAGJIVAN RAM: Are they regular 
carriages? 

SHRI B. K. MUKERJEE: There are 
thousands of them and you can convert them 
into passenger carriages immediately. 

SHRI B. P. BASAPPA SHETTY (Mysore): 
Mr. Deputy Chairman, I would like to make a 
few general observations on the Railways. 
India is a vast country being called a sub-
continent and when compared to other 
countries in the world, Indian    Rail- 
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ways form the largest transport system in Asia 
and the fourth largest system in the world and 
it is second among the nationalised railways 
in the world, the first being the U.S.S.R, con-
sidering the area of the country and its 
population the Indian Railways' development 
is very slow. There is a lot of scope for further 
development of rail transport in the country. 
How our country though very vast, in area 
having one-fifth of the world's population is 
very badly served by railways can be 
illustrated in this manner. Expressed in 
relation to the area of the country, India has 
only 27 route miles per one thousand square 
miles, whereas the United States of America 
has 74 miles, U.K. 204 route miles, France 
120 miles and Japan 87 miles. Secondly, the 
transport system in relation to the population 
is very, very poor and is inadequate. For one 
lakh of population India has 9 route miles; 
U.S.A. 138 miles; Canada 272 miles; France 
60; Japan 40. So, India has the lowest route 
mile on the basis of population. On the goods 
side also, Indian railways have per capita only 
72 tons, against. the high figure of 3772 and 
3800 in Canada and U.S.A. So, the per capita 
handling of goods in India is very, very poor 
when compared to the U.K., Japan, France, 
etc. Per capita expense on the railways in 
India is the lowest in the world. It is Rs. 3 per 
head, whereas in Australia it is Rs. 49; Canada 
Rs. 29; France Rs. 40; U.K. Rs. 30 and U.S.A. 
Rs. 25. These figures I have quoted to show 
how badly we are served by railways in India 
and there is a lot of scope for the development 
of railway communications in future, provided 
the Planning Commission chalk out a definite 
programme of policy in the interests of the 
economic development of the country. In the 
matter of development of rail communications 
in India, backward areas should be given due 
weight and consideration. While taking up the 
construction work on these lines—advanced 
areas have already developed economically— 
backward areas should equally develop 
economically along with advanced areas.    
Now, Sir, the World Bank has 

advanced a loan of 90 million dollars 
exclusively for the expansion of the railways 
and I should say that it is but appropriate and 
correct to earmark a reasonable portion of this 
loan for the development of railways in 
backward areas. In the category of backward 
areas are Malnad parts in the South which are 
very much neglected, ignored and very badly 
served by the railways. Fortunately, of late 
some of the lines of these areas have been 
surveyed and reports are being received by 
the Railway Board—to quote one or two 
examples, the Mangalore-Hassan line and 
Kadur—Chikmaglur—Mudigere line. These 
may be given first priority when construction 
work is taken up. The important necessity of 
these lines has already been recognised by the 
Railway Ministry and as the Second Plan is 
elastic neeessary provision may be made to 
develop these areas by sanctioning the  
railways. 

Regarding the question of construction of 
bridges—underbridges or overbridges—at 
railway crossings near railway stations, 
nothing seems to have been done in spite of 
the discussion on the floor of the House by 
several Members of Parliament. Great 
hardship is felt by the travelling public, and 
cars, buses, lorries and country carts are held 
up for hours together. The gates near the 
railway crossings will not be opened until the 
trains move from the station. Generally 
passenger trains take more than half an hour 
to take water and coal; and goods trains not 
only have to take water and coal but also load 
and .unload goods which generally take more 
than an hour. Till then the traffic is held up 
near the level crossing. There is a proverb in 
Kannada which means that the child was not 
properly cared for and nursed on account of 
some quarrel ' or misunderstanding between 
the husband and the wife. Similarly, the 
Union Ministry fixes the responsibility on 
State Governments and the State 
Governments say that it is the duty and 
function of the Union Ministry to take up the 
construction of these bridges. It is causing a 
great annoyance to the travel- 
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because cars and buses are held up for hours 
together. This should be remedied somehow or 
other. ' The Union Ministry should issue ins-
tructions to the State Governments to take up 
this work or send estimates to them and bear 
their share of the estimated cost. Or, the Union 
Ministry should take up the construction of 
these bridges and see that they are constructed 
as early as , possible. Otherwise, there will be 
no end for this hardship and the public will be 
cursing the Union Ministry and the State 
Governments. I do not think that they will 
allow this curse to be continued any longer. I 
hope they will take necessary action in the 
matter of construction and see that the needful 
is done at an early date. 

The next question is the improvement in the 
pay scales of Assistant Station Masters whose 
responsibility, such as, administrative control, 
supervision over the work of their subordi-
nates, internal checks, etc., is greater. In the 
first place, as their pay scale is lower than that 
of accountants and clerks, they cannot 
efficiently enforce control and check on their 
subordinates whose pay scale is higher than 
that of Assistant Station Masters. They feel 
that they are in a humiliating position which is 
caused by the existence of different pay scales 
between their subordinates and themselves. 
This should be set right as early as possible in 
the interests of efficient administration. So far, 
no attention seems to have been paid to this 
problem. I trust that the Union Ministry will 
do the needful in the matter at an early date. 

I thank the hon. Railway Minister for having 
introduced four or five new -engines on the 
line between Bangalore and Poona. Now. 
trains are arriving at the scheduled time and 
their departure timings are also correct. 

I hope that he will take up this important 
question of construction of 'bridges. 
Particularly, I should like to mention about 
Kadur Station in my constituency. Bridges are 
very badly needed there.   There are a lot of 
com- 

plaints from the public and the Mysore 
Government say that it is the duty and 
function of the Central Government. The 
Union Ministry says that it is not theirs. This 
morning, in reply to a question, the Deputy 
Minister said, "Well, unless and until the State 
Governments put their share, we cannot take 
up construction of these bridges" and so on. 
Therefore, some remedy must be found out to 
see that the construction work is taken up. 
Particularly in Kadur, it is a longstanding 
question. The municipality also passed a 
resolution and submitted it to the Union 
Ministry in this regard. But nothing has been 
done so for. The public are feeling great 
annoyance. I am sure the hon. Minister will 
take due note of this important question and 
see that the railway bridge-under or over is 
constructed at an early date. 

SHRI PERATH NARAYANAN NAIR 
(Kerala): Sir, in the very first place, I would 
like to ask the hon. Minister to take the House 
into his confidence and tell us as to how 
exactly he proposes to meet the acute shortage 
of structural and track materials which are so 
absolutely essential for the fulfilment of our 
railway development programme under the 
Second Five Year Plan. The position is very 
serious and unless we face the problem 
squarely, there is very little prospect of our 
being able to fulfil the targets under the 
Second Five Year Plan. The allocation under 
'Tracks and Bridges' in the First Five Year 
Plan was about Rs. 70 crores. We were able to 
spend only about Rs. 64 crores. About Rs. 6 
crores were allowed to lapse. Allotment for 
building of staff quarters and staff welfare 
works was about Rs. 24 crores for a period of 
five years of the First Five Year Plan, out of 
which we could only spend Rs. 20 crores. 
Apart from the general inefficiency which 
these figures show, one special reason which 
the Railway Board gives is the shortage of 
materials. They have given the figures. Even 
this morning at question-time, the hon. 
Railway Minister said that our    steel    
requirement    under    the 
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Second Five Year Plan was to the tune of 2-7 
million tons, out of which 70 per cent, had to 
be imported from abroad. For the current year 
also, the figures are there in the White Paper. 
We require about 1.2 million tons of steel. 
Less than half alone is locally available. Now I 
want the hon. Minister to tell the House what 
steps he has taken to procure adequate quan-
tities of this material from abroad. We were 
told that a purchasing team has gone abroad. 
The other day, I happened to read in the 
newspapers that this purchasing team which 
has been sent on behalf of the Railway Board 
has been able to negotiate for the purchase of 
about £30 million worth of steel and other 
requirements in the United Kingdom. We were 
also assured that the U. K. prices compared 
favourably with those obtaining in the Con-
tinental countries. I want him to tell the House 
whether every avenue has been explored to 
find out the available local resources in point 
of wooden sleepers and other things. We were 
also told that some experiments were being 
made and new studies were being made so as 
to see if 'Thomas quality' steel should 
substitute 'open hearth' steel, etc. Will the 
purchase made in the United Kingdom be 
enough for our requirements at least for the 
current year? We were told that we were 
having offers of steel supply at competitive 
prices from other countries, e.g. Japan. Has the 
Railway Ministry taken all pains to benefit 
from all such offers? 

As Dr. Kunzru pointed out this evening, the 
track condition continues to be very poor and 
there are speed restrictions. Even, if we are in 
a position to fulfil the full target under the 
Second Five Year Plan, still there will be 
about 3,000 miles of track arrears. Track 
arrears under the First Five Year Plan are 
about 7,000 miles which is very bad. That is 
reflected in the manner in which trains are 
being run in several parts of the country, e.g. 
Cochin Harbour Terminus in my area. Cochin 
Harbour Terminus to Madras is a very impor- 
43 RSD— 7. 

tant line, about 400 miles. The express train on 
this important line takes no less than 20 hours 
to cover this distance of 400 miles. It starts at 
about 2-00 P.M. from Cochin Harbour Ter-
minus and is scheduled to reach Madras the 
next day at 8-15 A.M. OT so. Not even a single 
day has it reached Madras in time; it is always 
late by two or three hours. We are told that the 
track is in a poor condition and there is the 
traffic bottleneck, especially between Jalarpet 
and Erode. I was happy to read that there is 
some provision made for doubling of certain 
mileage in this section. But, again, for want of 
building materials, real efficient running of the 
whole thing, we may be told even at the end of 
this Second Five Year Plan that things will 
continue as bad as they are now today. Sir, it 
is no pleasure for us to complain that that area 
is neglected, but facts require to be told. For 
example, take this Cochin Har-bour-Shoranur 
line, a distance of about 64 miles. There is not 
a single crossing station on that important line 
or a single platform station with the result that 
to cover 64 miles an ordinary shuttle train 
takes 4J hours or 5 hours, and that is reflected 
in the operational efficiency—the way in 
which you put your line capacity to effective 
use. For want of time, Sir, I do not want to 
detail all these things. 

Then, Sir, in regard to zonalisation and 
divisionalisation the Estimates Committee has 
made certain proposals that a top-level 
committee must go into this problem because 
the workload has already been exceeded on 
most of the lines and the size of the various 
zones and divisions requires to be reduced. 
Thev have become unmanageable. The 
officers put in charge of these divisions are 
not in a position to establish enough amount 
of personal contact with their staff so that they 
can have proper supervision and proper grip 
over the administration. Sir, I can speak with 
some personal knowledge about the way in 
which the divisional headquarters have been 
established for our own region in Kerala.    
Apart?   from     the 
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location of the areas, I do not think the traffic 
requirements and the passenger requirements 
of that whole area have been taken into 
consideration. This divisionalisation has taken 
place in a most haphazard manner. For 
example, whatever industries we have got are 
centred round those ar§as, but no account has 
been taken of all those factors. The Divisional 
Superintendent functions in some out of the 
way place with the result that for the last so 
many years the development of our Cochin 
Port has been neglected. The interior has not 
be^n opened. In regard to new lines, Sir, 
already some reference has been made to the 
absolute necessity for linking up "the Kadur-
Chikmaglur line which will open out the 
Cochin Port to the interior of the peninsula. 
As my friend pointed out, I know the 
allotments are very meagre, but if you want to 
get a proper return for the money that you 
have already spent on the Cochin Port, these 
lines are absolutely necessary—the line from 
Cochin to Padanur, about a hundred miles. 
May be that you are not in a position to 
include these things in the Second Five Year 
Plan, but at least a survey is necessary, 
because only when once you actually come to 
grips with the possibilities in that area, can 
you ever think of executing your plans? 

Now, Sir, I have only two points more to 
make. One is about the condition of the 
labourers—about a million of them—in the 
Railways. Sir, we are told that we ought to be 
model employers and so many other things. 
But the hon. Deputy Minister cannot deny the 
fact that the President's authority under article 
311 has been invoked in many many cases. 
People are dismissed and they are not told 
why they are dismissed. In these days of 
democracy and socialism, does it augur well 
for this democratic Government tb have 
recourse to these things? Any number of 
instances have been brought to the notice of 
the Minister. There are any number of cases of 
suspension pending for eight years  or nine 
years from  1947 

onwards. The other day, Sir, the hon. Deputy 
Minister gave an assurance in the other House 
that he would look into those pending cases of 
suspension and would pass final orders 
without the least possible delay. So many of 
these people come from my part of the 
country. I know them and I have had even 
some occasions to see some of the charge-
sheets served on them. Therefore, Sir, it is 
absolutely necessary to enthuse some proper 
sense of security in the railway employees and 
proper justice should be meted out to them, 
and this sort of undemocratic action must not 
be taken. 

And lastly, Sir, something about the 
Kottayam-Quilon section which is yet to be 
completed. There were some reports which 
caused us a great concern that for want of 
adequate building material and other things 
that line may not be opened in October-
Novfember as was expected. I would like the 
hon. Minister to reassure the public on this 
point, if for any reason the opening of that line 
will be further delayed. It has already been 
delayed. 

Then, Sir, with regard to the diese-lisation 
of that particular section also there was some 
proposal. We were glad about it. But then we 
were told that diesel oil had to be imported, 
and because of that, dieselisation would not be 
possible there. But even coal has to be 
imported. We are not producing coal in 
sufficient quantities. I therefore feel, Sir, that 
for that particular section dieselisation will be 
quite helpful. (Time bell rings.) Sir, on the 
Cochin Harbour-Shoranur section the 
provision of crossing stations and platform 
stations will go a long way to relieve 
congestion of traffic and will also add to the 
operational efficiency of the railway at least so 
far as that particular section is concerned. 
Thank you. 

SHRI PURNA CHANDRA SHARMA 
(Assam): Mr. Deputy Chairman, I do not 
share the views of those who have been 
complaining against the Ministry or even 
some of those   who 



 

nave been congratulating the Ministry. I come 
from a part of the country which had or has yet 
a large number of grievances and yet we hope 
that those grievances are going to be redressed 
very soon. We appreciate the fact, Sir, that the 
Railways are the biggest undertaking of the 
Government of India, and when it comes to the 
question of serving 38 crores of population, it 
cannot meet the demands from all the quarters 
at one and the same time. It has therefore to 
proceed according to a plan and that plan has 
got to be executed by whosoever there be. We 
at the same time urge upon the Government 
only to look to every nook and corner of the 
country and to serve the remotest parts and to 
serve every man as far as possible. There may 
be certain priorities but those priorities have 
got to be properly determined and properly 
decided, and those priorities should be taken 
up immediately. One such priority which I can 
claim from any part of India is to develop the 
industrially potential areas. Wherever there are 
big industries, in whatever part of the country, 
I would appeal to the Ministry to extend some 
lines to that part. We have heard enough about 
extending lines to Bhilai and Rourkela. There 
is no doubt that we do want them. And 
similarly we are thankful to the Ministry and 
we appreciate that they have accepted our 
request and they are going to have a zone for 
the development of Assam where there are 
great industrial potentialities. I am very sorry 
that some Members did not appreciate this 
tact. Naturally they could not appreciate it 
because they do not know what Assam 
possesses. I can tell the House that there is no 
State in the whole of India which has so many 
natural resources as Assam has. If we care to 
go through the various reports and if we care 
to read them properly, we would find that 
Assam has the richest potentialities, and it has 
industries of the kind which India cannot have 
anywhere else. We wanted a separate zone for 
Assam because we had all along been 
neglected.    We have    got 

that zone, or rather we have had the promise 
of that zone being created. We have not had 
that zone as yet, but we are hoping that in 
about three months' time that zone will start 
working. 

Sir, even in Assam there will be that 
question of priorities. Some parts have got to 
be developed so very urgently because on 
them depends the progress of Assam and the 
development of Assam. I would only point out 
one or two of them, the development of which 
areas will bring a lot of money to the railways 
and will relieve the railways of the necessity 
to bring materials from outside. One is the line 
between Jogighopa and Pandu. This is very 
important and should get priority over all the 
other lines. The line between Jogighopa and 
Pandu will open up the Garo Hills. The Garo 
Hills possess an immense amount of timber 
and can supply sleepers for the whole of India; 
at least 50 per cent, of the sleeper 
requirements of India can be supplied from the 
Garo Hills alone. There is so much dearth of 
timber in India that we have to import steel 
sleepers from outside. The Garo Hills alone 
can supply 50 per cent, of the sleepers 
required for several years to come. Also there 
is also great potentiality there for the 
production of cement. The Garo Hills alone 
can produce cement to the extent of half of 
what is being produced throughout the whole 
of India at the present moment. This area 
should therefore be exploited, and the sooner 
it is exploited, the better it will be not only for 
Assam but for the whole of India. 

Secondly, the question of the location of a 
refinery in Assam has not .been decided still, 
and we are hoping that it will be established in 
Assam. This alone will give the Railways a net 
profit of Rs. 4 crores a year. This will give so 
much revenue which no other part of the 
railways has been able to give up till now. We 
have seen the White Paper on the Budget. 
There has been a deficit so far as the 
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North Eastern Railway is concerned. 
Why is it so? It is because the Assam 
area does not give much revenue at 
the      present moment.        Many 
things required in Assam have had to be 
brought by steamer or by air. As an instance, 
during the last one year, 2 crore pounds of tea 
have had to be carried by air from Assam, 
because the Railways could not provide the 
facilities for transporting it. Two crore pounds 
of tea means one crore of revenue to the 
railways, which has now been taken away 
from the railways, because the railways cannot 
provide the facilities for it. There are many 
more industries which could grow there more 
economically and Railways would get a profit 
if these products could be carried by them. 
Thirdly, the people of Assam have always had 
to pay at least 20 per cent, more in the case of 
commodities which they get from outside 
Assam, because many of these things have 
now to be carried by air. It is for this reason 
there has been a demand there from 
Government employees for Assam 
compensatory allowances. Actually, people do 
not want to come to Assam for industrial and 
other purposes, because the cost of living is so 
high there. They have got to pay two to four 
annas more in the rupee for every commodity 
that they get from outside Assam. It is for all 
these reasons and it is because the zones 
outside Assam do not take the needs of Assam 
into consideration that we have been asking 
the Government of India to establish a zone 
exclusively for Assam, and with this zone we 
are hoping that many of our troubles will come 
to an end. There will be more industries there, 
which will be not only to the benefit of Assam 
but to the benefit of the whole of India. It 
would provide employment to several lakhs of 
people from outside Assam, not from Assam 
alone. These things should not be considered 
parochial. We are not parochical; anyway we 
are not more parochical than others in India. 
We are sometimes   dubbed  as  parochial     
because 

we talk of Assam. We have to. If anybody 
from outside Assam in India comes there, he 
would see how that Assam needs 
development. Thank you. 

SHRI T. S. PATTABIRAMAN (Mad ras): 
Mr. Deputy Chairman, the Rail* way Minister 
deserves our congratulation for deciding to 
settle accounts with the District Board of 
Salem and purchasing the Salem-Mettur Rail-
way outright. As a matter of fact, the area of 
the mettur Dam where great industries are 
situated has been very badly neglected. And 
whenever this question was raised, it was said 
that there was a contract between the 
Government of Madras and the Government of 
India and as such they could not do anything. 
{The Mettur station which is so important as it 
serves important industries remained an old 
shack, and nothing was done about it till now. 
I hope that now, with the complete acquisition 
of the Mettur-Salem Railway, the Mettur 
Station will receive prior attention and will get 
all the amenities of a big station. Moreover, at 
the time the Mettur-Salem railway was laid, 
the only consideration was how much the 
distance could be shortened. So, they 
overlooked all the important places there and 
took a short-cut to Mettur Dam. As a result the 
line has not been paying, and the Government 
ot Madras had also guaranteed a minimum 
income. Now, I would request the Railway 
Minister to re-examine the whole position and 
find out whether it is possible to re-align the 
line and make a short detour of five or six 
miles and link it with some important places 
like Nangavalli, Jala-kantapuram, 
Taramangalam and some places. If this is 
done, the Railways will be able to get more 
passengers and also more goods traffic. During 
the visit to the South of Shri Lal Bahadur 
Shastri, who was the previous Railway 
Minister, it was also, represented to him that, if 
this re-alignment was made, it will prove to be 
a profitable line. I am sure that the Railway 
Minister will give consideration to this also. 
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Secondly, I cannot out allude to the great 
disappointment in the South with regard to the 
pronouncement of the Railway Administration 
with regard to the Salem-Bangalore line. I 
wonder what is wrong with the Salem people 
at all. Now, the Railway Ministry has been 
making the pronouncement that all the 
dismantled lines have been re-laid, but 
unfortunately in the case of the Salem-Banga-
lore line, they say that it is a new line. The 
Morappur-Hosur line was dismantled for a 
distance of 80 miles, and the Tirupattur-
Krishnagiri line for a distance of 30 miles. 
These lines have not been restored. As a 
matter of fact, I think these are the only lines 
in the whole of India which were dismantled 
during the war and which have not been re-
laid. I would request the present Railway 
Minister who is very sympathetic to the South 
to re-examine the case and not treat the 
Salem-Bangalore line as a new line but treat it 
as a case of relaying a line that was 
dismantled during the war. If it is done, it will 
be a great blessing not only to us but also it 
will be a link between the north and the south 
up to Bangalore through metre gauge. 
Government was saying that they had no 
funds and that they were asking the World 
Bank for a loan. Now that the World Bank has 
given them a loan, I hope the Railway 
Minister will make an announcement very 
soon that the Salem-Bangalore line for which 
all the surveys have been completed and 
everything is ready, will be taken up for 
construction and finished in the next one or 
two years. 

I would like to point out one other factor 
for the consideration of the Railway Minister. 
During the past six or seven months or in the 
past one year, especially after the Ariyalur 
Accident, trains are running very late. I know 
that Government has instructed the railways 
to be extra cautious in running trains on tracks 
where they expect some trouble. As a result of 
these extra precautions most of the trains are 
running very late, and the monthly railway 
statis- 

tics clearly show that the number of trains 
coming late has increased. This seems to be 
the case only in the Southern Railway. If we 
take the situation for the whole of India, we 
find that delays have been eliminated and 
trains are running punctually. Only on the 
Southern Railway, the position seems to be 
the contrary. I would like the hon. Minister to 
find out what exactly is the reason for it. I 
know that it will not be desirable for me to 
express that all restrictions should be removed 
and that the trains should run speedily but still 
we should see whether the restrictions that 
have been now imposed should continue and 
whether they cannot be lifted stage by stage 
and at least see that almost all the trains come 
in time. It has been a standing joke in Madras 
that people don't ask 'How many trains are 
late?' They simply ask 'How many are coming 
in time?' I hope the stigma will be soon over 
and I hope the Railway Ministry will attend to 
it and see that these trains are run  to 
punctuality. 

There is another aspect of it and I don't 
want to burden tbe House with statistics. But 
the engine performance, the locomotive 
utilisation and all these statistics will reveal 
that the engine performance has been very 
low in the Southern Railways. As a matter of 
fact nearly one-third of the engines are 
standing idle in the workshops in the Southern 
Railway. That is due to the fact that all the old 
engines perhaps find their repository in the 
South before they are broken up. Anyhow the 
Southern Railway people feel and I have had 
enough contacts with the engine drivers and 
the loco shed people—I have toured round the 
loco sheds— that almost all the condemned 
and knocked out engines are sent to the 
Southern Railwav and they are forced to work 
it. I don't say that it is true but there is an 
impressio» that the Southern Railway is not 
getting a proper share of the new engines that 
have been imported or the new engines 
manufactured in Chittaranjan Workshop,    
and I will   be   only   too 



I023       Appropriation    •        [ RAJYA SABHA ] No. 2 Bill, 1957        1024 
(Railways) - 

[Shri T. S. Pattabiraman.] 
happy  if  this suspicion     is dispelled 
and proved that South India is having 
its share, that it will not be neglected 
in the matter of allotment of engines 
also. 

Another important aspect is about the extra 
arrears in track renewal programmes which 
has been repeatedly pointed out and today also 
during question hour, the Deputy Minister was 
saying that due to great arrears in the track 
renewal programme, the speed of engines or 
trains or punctuality of trains could not be 
maintained but I would like to ask whether 
this track renewal programme is going to hold 
up all our projects. I wanted to ask this 
morning and I wish the Deputy Minister and 
Minister will now clarify whether the present 
steel purchase mission will be purchasing cast 
iron sleepers, in place of wooden sleepers. I 
think I had knowledge that cast iron sleepers, 
though initially costly, are of longer duration 
and give greater stability and I would like to 
appeal to the Minister not to be thinking about 
wooden sleepers but also to go in for cast iron 
sleepers otherwise we will have to wait for 
years and years for completing our track 
renewal programmes. Already we are in heavy 
arrears. During the first plan the greatest 
arrear was in track renewal and that is really a 
source of danger which will create accidents 
and I wish that the Ministry if they have not 
already instructed the steel purchasing mission 
to go in for cast iron sleepers, will at least now 
give directions and get the necessary iron 
sleepers for the railways. I don't want to take 
the time of the House but I would like to 
mention something about departmental 
catering. The hon. Lady Member who was 
waxing eloquent over the advantages of cater-
ing by contractors has been thoroughly out of 
touch with the existing conditions on the 
Indian Railways. I would like to add that 
departmental catering has been a great success 
and we get the best of food and we are 
thankful to the Administration for that. The 
contractors have been not only swindl- 

| ing the railways but were also living I on the 
innocent railway travellers and j the figures of 
profit they had made is a matter of history. 
Today the Departmental catering has taken its 
place and it is a matter of pride really for us to 
know that in the De-Luxe train and the G.T. 
Express and other trains and at almost all 
important stations catering done departmentally 
is excellent and the food is also excellent and we 
are all happy about it. I don't want any deviation 
from the policy that was laid down by the 
previous cabinet and also I wish the hon. 
Minister will not deviate from the policy laid 
down and encourage more of departmental 
catering and not give encouragement to private 
contractors. 

There is one last point. There is aa 
apprehension or rumour that the present 
restaurant car attached to the G.T. Express is 
going to be detached at Kazipet and it will not 
run through to Madras as it is being done now. 
I am informed that orders have been passed 
that from October it is going to be 
implemented. That will be a great blow to the 
South Indian travelling public and I think this 
is one of the amenities for which we had to 
fight for years and let it not be said that what 
we got by a long fight from the last Ministry 
has been lost in the present Ministry. I wish it 
will reconsider its decision and allow us to 
have our food from Delhi to Madras and back. 

SHHI SONUSING DHANSING PATIL 
(Bombay): Mr. Deputy Chairman, while 
assessing the striking achievements of the 
Railways one has to draw up a balance sheet 
about the achievements and the shortcomings 
of the railways. While doing so, I will have 
some bonquets for the Railways but at the 
same time I will not give all the appreciation 
which some of the people have showered on 
them. The Railways are utilising almost Rs. 
2,000 crores included in the Second Plan and 
this is a very big investment a nationalised 
undertaking is taking from the country. We 
have to judge whether while doing so they are 
discharging the functions which a busi- 



 

ness concern should discharge and particularly 
a commercial transport concern should. We 
should aim at easy and safe transport which 
must at the same time be economic and 
efficient. If we apply these tests, it remains to 
be seen whether the railways have completely 
justified their existence as the monopolist 
concern and that too in a business-like manner. 
The Railways have so far shown us the profits 
which are not more than 4 or 5 per cent. Even 
the Government of India is taking loans from 
the public at that rate and if this is the 
percentage of return or dividend that railways 
give to the general fund I think this is not a 
management which deserves the approbation 
of this august House. The Railways are no 
doubt meant for carrying a density of the 
traffic which is growing day by day and it has 
become well-nigh impossible for them to meet 
the situation in a satisfactory manner. There 
are handicaps for the railways, one can realise 
that, but at the same time one has to go into the 
constitution of the railway working which 
according to me is the Railway Board, and 
which according to me, is a creation of the 
past. I think it is an antequated body which is, 
in the present democratic context, a great 
anachronism. It is not a creation of law. I have 
tried to find out from the Railway Act and also 
from certain books and also the history which 
has been given about the Railway Board, 
which is being given the over-all control and 
administration of the railways. It is something 
which is rather strange in a democratic set up. 
It may be that they may be people of experi-
ence and technology but that should not deter 
us from the consideration of associating the 
public workers with the administration "of the 
Railways. The railway administration is a one-
way traffic. They only see the administrative 
point of view. For example, if we analyse the 
various Appropriations made in this Bill, one 
sees that the Railway staff amenities, the 
expenditure on it, goes upto Rs. 17 crores 
whereas the amenities to passengers account 
for only Rs. 3 crores. This shows  the glaring 
disparity and this 

would not have been there, if democratic 
workers from the public had been associated 
with the working of the Railways. What are 
called amenities are not in fact amenities, but 
they are necessities. Necessities are mani-
pulated in such a manner as to appear aj 
amenities and this is what we have got after 
the last one hundred years of our existence. 
For example take this provision of drinking 
water. That certainly is not an amenity. It is an 
utter necessity for travel. They have given 
comparative figures and have claimed brilliant 
performance as compared to the most efficient 
railway system in the world. But in doing so, 
there is a clever omission on the part of the 
Railway administration. They have not shown 
whether the user in India who is generally a 
poor man, gets travelling facilities at a cheaper 
cost as compared to other railways in the 
world for the same distance. If we analyse the 
Railway Budget or the demands, we see that 
there is a steep rise in the freight on parcels 
and goods and there is deterioration in the effi-
ciency of working. This has been pointed out 
by several hon. Members in this honourable 
House. If the working is not to be improved 
and if the Railways go on at this speed of pro-
gress, with this sort of a Railway Board and so 
on, then I think popular sentiment will not 
favour it and so I think the sooner it goes the 
better for us. There should be a re-orientation 
of the whole thing. It may perhaps appear 
strange that it is there in existence all these 52 
years. It was first set up in 1905 and then also 
it was not a creation of law. Whether it was by 
executive order or what, one fails to 
understand. But this Board was given certain 
powers in 1905 and it has continued to work 
on those lines. Nobody has tried to find out 
whether by associating members from the pub-
lic, its working can be improved. No its 
working can be improved. No doubt, just to 
please the users, there are certain zonal or 
regional committees which are of an advisory 
nature. But advice is always not taken very 
seriously, because even now w« can see on a 
number of railway platforms the old system or 
tradition ol 
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water with one pot is there. There is no second 
pot supplied to the user or the person wanting 
to drink. He has to use his hand to drink the 
water and there is consequently a great deal of 
wastage of water. This is a phenomenon we 
usually see on the platforms. Of course, 
recently they have got some better 
arrangements for supply of water, in some of 
the bigger stations, but in all the other stations 
you have got this difficulty. Drinking water is 
an elementary necessity. So is shade an 
elementary necessity at our railway stations. 
They have got almost the biggest share and 
Government is utilising about Rs. 2,000 
crores—a fourth of the total size of our 
Second Five Year Plan—Is it not incumbent 
on them that they should serve the public 
more efficiently and more economically which 
is what the poverty-striken user in India 
naturally desires? But such expectations from 
the Railway administration are far off. 

(Time bell rings.) 
I will just give an example to show the 

want of efficiency of the Railways in respect 
of goods trains. There is what is called a 
"Coaching Special" for carrying bananas from 
my place in Bombay State—Bhusaval to 
Burhan-pur. To cover this distance of 35 
miles, it takes 12 hours. The speed works out 
at 3 miles per hour. This is the efficiency of 
the Railways in the case of perishable goods, 
in the case of a subsidiary article of food. The 
bananas will deteriorate and the amount of 
loss to the agriculturist is a matter to be 
seriously considered. There have been several 
representations on this and other matters. 
Take the simple case of lands assigned to 
railway workers for grow-more-food work. 
The Railways have withdrawn that land. They 
have not gone into the implications and on the 
adverse effect of it all on the country's food 
position. They have not been giving serious 
thought to this problem and ;he reason 
according to me is too much )f 
bureaucratisation in the Board. Fhere i* too 
much of centralisation of sower     Unless   
and   until   there   is 

decentralisation, it is not possible to get the 
desired results. 

(Time bell rings.' 
MR. DEPUTY CHAIRMAN: It is time. 
SHRI SONUSING DHANSING PATIL: 

Just one minute more, Sir. 
There are these zones among 

which power is distributed 
for      the       sake        of conveni- 
ence. But we find that the North Eastern 
Railway is working at a loss of something like 
Rs. 9 crores or so a year. It is between seven 
to nine crores, year by year. One cannot 
understand why this loss is there. Is this on 
account of the deficiency of traffic in that 
area? A probe into this matter is necessary and 
a small committee must go into this subject 
and we must know the reasons why there is 
this loss in this commercial undertaking. This 
has to be carefully gone into. If the users and 
the growers in our country are not to get the 
advantages of the biggest land carriers, at 
economical and cheap rates, then it is rather 
not very safe that the country should rely on 
this nationalised undertaking which has got a 
hundred years of experience to its credit. It 
must give them a safe, economic and efficient 
mode of travel by removing the density day 
by day. 

With these remarks, I endorse the Bill. 

SHRI T. BODRA (Bihar): Mr. Deputy 
Chairman, I would like to take this 
opportunity to remind the hon. Deputy 
Minister of Railways— Shri Shah Nawaz 
Khan—of what he stated in the last session 
during the discussion on the Railway Budget. 
When I pointed out to him many of the 
grievances of the Scheduled Tribes, especially 
on the South Eastern Railway, he admitted 
that there was inadequate representation of the 
Scheduled Tribes in the Railways and he alsr? 
gave us the assurance that he would issue the 
necessary circulars or directions to the 
Railway authorities to honestly implement the 
policy of 
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the Government and to recruit 
Adibasis to the extent of 12J per 
cent that is reserved for them. But 
today it is rather sad for me to tell 
him again that the Railway authori 
ties of the South Eastern Railway 
have paid no heed to his directions or 
circulars or orders, especially the 
Divisional Superintendent of 
Ohakradharpur and also of Tatanagar and 
Kharagpur. They have been suppressing the 
applications of Adibasis who have been 
applying for Class IV and Class III posts. 
There is the Railway News Letter supplied to 
us every fortnight. I would rather suggest to 
the Railway Minister to issue a direction or 
order from his Ministry to the South Eastern 
Railway that they must in their pamphlet 
actually show how many Adibasis have been 
employed on the South Eastern Railway every 
fortnight or every month or every six months. 
These figures they must give out in the papers 
also. This will also be a sort of compulsion on 
the authorities so that we may not be 
hoodwinked. 

Sir, I am glad there have been new lines, 
from Noamundi to Banspani, Bondamunda to 
Dumaro, from Bhilai to Rajhara and there has 
been the doubling of track from Rajkharswan 
to Chaibasa and then to Noamundi. But in this 
connection, as I stated last summer, adequate 
compensations to the people whose lands are 
being acquired for laying out the railway lines 
are being delayed. I brought this fact to the 
notice of this House only in June last and the 
Land Acquisition Officer, Chaibassa 
completed the payment of compensation to the 
people whose land had been acquired in 
connection with the new line from Noamundi 
to Banspani. Again I visited Rajkharswan last 
month and I found there was the doubling of 
the railway line and lands have been acquired 
for it. The paddy fields of the Adibasis have 
been spoilt. The Adibasis are still paying land 
rent, but the Railway authorities (have already     
taken the 

land and are cutting out the earth 
and making a sort of platform for 
laying out the new railway line. I 
went to the Deputy Commissioner, 
Chaibasa as well as to the Special 
Land Acquisition Officer of Chaibasa 
and he said, "What can I do? The 
railways are not yet acquiring the 
lands legally and yet they are en 
croaching on others' lands and doing 
the earth-work preparatory to laying 
railway lines. That is all illegal" 
and he added that he had already in 
formed the State Government of 
Bihar to the effect that if there was 
any criminal case or civil case 
instituted against the railways he 
should not be held responsible. Sir, 
I submit that we do not object to 
new railway lines; we welcome them; 
we do not object to the development 
of the railway lines, but what we 
actually want to impress upon the 
Railway Minister is that the 
Adibasis, the Scheduled Tribes, who 
are more or less predominantly 
inhabiting this region on the South- 
Eastern Railway, especially from 
Kharagpur to Bhilai, when their 
lands are being acquired, special 
orders or communications should be 
sent out to the proper authorities to 
see that the compensation money 
is paid to these people before their 
land is taken away. 

[THE VICE-CHAIRMAN (SHRI M. B. JOSHI) 
in the Chair.] 

A letter to the district authorities should also 
be sent so that there will be remission of Iand 
rent. 

My third point is, Sir, that, when 90 million 
dollars are being sanctioned by the World 
Bank, I do not see any justification for 
dropping out the previous plan of opening out 
a broad-gauge railway line from Kuranpura to 
Muri and from Muri to Ranchi and from 
Ranchi to Rourkela. I do hope, Sir, that the 
Ministry of Railways will stick to the 
previous plans which they had. 

My next point is, Sir, that the lines from 
Tatanagar to Badam Pahar and 
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[Shri T. Bodra.] again from Tatangar to 
Noumundi and Gua and again from 
Tatanagar to Rourkela—all these places 
are famous for iron ore—are very-
important lines for the supply of raw 
materials to the steel plants that they are 
having, but constantly, when I have 
moved in those areas there have been 
complaints of a shortage in the supply of 
wagons to carry the iron ore and other raw 
materials. I would request, Sir, that a 
sufficient supply of wagons should be 
placed at these stations so that the 
manganese ore, the bauxite deposits and 
the other raw materials that we require for 
the speedy implementation of the Second 
Five Year Plan in respect of steel 
production could be moved faster. 

Thank you, Sir. 

SHRI S. C. DEB (Assam): Sir, I rise to 
appreciate the work done by our Railway 
Ministry and the attention they paid to 
mitigate the difficult operations on the 
Assam Rail Link. They appointed a 
committee for stabilisation of that line. 
That committee have submitted their 
report. They have pointed out that the 
bridges that have been constructed have 
not been constructed so strongly that they 
may stand the onslaught of the floods, 
that are there every year, and that these 
bridges have not been constructed with 
due care. Some bridges are shallow; they 
are not constructed on a deep foundation. 
That is the greatest drawback on that line. 
They have pointed out some bridges in 
particular where sufficient care has not 
been taken in their construction. In the 
majority report of that committee, they 
have suggested a new alignment from 
Belakoba to Alipur Duar, but in the 
minority report the Chairman and 
Secretary of that body differ and they say 
that as the existing line is vulnerable to 
floods, that line also will be vulnerable. 
They have offered some criticism 
regarding   the   construction 

of Ihe bridge over the Teesta near 
Jalpaiguri and Domohani and that that is a 
very difficult task to be performed by the 
railway. Another difficulty they have 
pointed out in their minority report is that 
at that point to cover the Torsa river the 
alignment is very troublesome as some 5 
to 7 miles of national highway intervene. 
There are several breaches and from 1950 
up till now they have not been able to get 
the proper site where the bridge should be 
constructed. Besides that, three major 
bridges are to be constructed. It all 
requires good money. I do not know 
whether the Government will consider 
these things or whether they will recon-
sider the matter and suggest any other 
alignment. There was another proposal for 
a third a'ignment, Sir, It starts from 
Domohani and passes through 
Moinaguriand, and Jalpesh of Jalpaiguri 
district and then through Makliganj and 
Mathabhanga and the Sadar Sub-Division 
of Cooch Behar district and joins the 
railway line on the south bank of Torsa 
where there is a bridge, that is, beyond 
Cooch Behar. If that alignment is taken 
up, only one bridge at Jaldhaka is to be 
constructed. The report says that further 
surveys should be undertaken before 
construction. In that report one thing they 
have pointed out and that is that the 
present line is vulnerable to floods, and 
they are not sure about its stabilisation and 
they have suggested an  alternative line. 

Another point they have stressed is that 
only some 20 per cent, of the 
requirements of that area is carried by the 
present Rail Link. The rest of the traffic is 
carried either through Pakistan or by air. 
So Pakistan is getting a revenue of 7 to 8 
crores of rupees on that account. That 
revenue is being lost to our railways 
every year. 

So when Government have appointed a 
committee and that expert committee 
have made some valuable sug- 
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gestions, proper care should be taken to 
construct an alternative line so that it may be 
stabilised. All the steps needed to meet all the 
traffic in that part shou'd be undertaken by 
the Railway Ministry. That is my one humble 
suggestion. 

Then there is another suggestion, Sir. 
There has been a demand for several years 
and to meet it our Railway Minister in 1952 
made a promise that a bridge over the 
Brahmaputra should be constructed. He gave 
that assurance but up till now no programme 
is there and no material effort is being put in 
in that direction. 

Then another suggestion I like to 
make is a small thing, and it is a big 
thing too in the sense that every 
Member laid stress on it, and that 
is regarding overcrowding. I have 
studied the matter and I like to make 
one small submission that there is 
overcrowding   in  some   parts
 an
d 
during certain hours, not always, in every 
part and in every hour. If care is taken to 
supply additional bogies during that 
particular period in particular areas, 
overcrowding may be diminished. 

Another suggestion I would like to 
offer is  about  electricity..    That is  a 
very troublesome    thing in our zone. 
When  the  train  is  running,     almost 
always either your fan is not working 
or the lights are not there.       Some 
times the fan may be working    and 
for      some time  it will be  out      of 
order.    So far  as  lights are        con 
cerned,  you know,  Sir, that it        is 
very  difficult for the  passengers     to 
travel when there are no lights. This 
has been a constant headache on our 
side and we have drawn the attention 
of the authorities but up till now no 
remedial measure has been taken.    I 
do  not  know  whether   there   is   any 
inherent  defect  but  I  would     draw 
the  attention  of the  hon. Deputy 
Minister to this because he has also some 
experience of that part. As I said we have 
drawn the attention of the authorities there 
but up till now 

no remedial measure has been taken. That is 
why I am now drawing pointed attention here 
so that the Railway Ministry could see to that 
matter. 

SHRI P. N. SAPRU (Uttar Pradesh): 
Mr.  Vice-Chairman,  speaking     about 
the Railway Budget, I would like to 
say that I do not  entirely share the 
view  of  my    friend,    Mr.  Patil,    in 
regard  to  the  future  organisation  of 
the Railway Board. I have before me 
a  Report  of  the  Railway  Board    on' 
Indian Railways.    Now, when    I saw 
that Report, I began to find out what 
the legal basis of the Railway Board 
was.    I find that the Railway Board 
has in fact no legal basis in the sense 
that no constitution of the      Railway 
Board  has  been  prescribed  by     any 
Act   of   the   legislature.    There      is 
an Act of 1905; I have got a copy   of 
that Act before me;    it entrusts cer 
tain functions to a body called     the 
Railway      Board     but    it    nowhere 
defines what the constitution of that 
Railway      Board      shall      be.      The 
Joint  Select  Committee     on     Indian 
Constitutional      Reform      in       1935 ■ 
had       suggested      the       constitution 
of      a      statutory      railway      autho 
rity.       That        statutory        railway 
authority never came into    existence 
and we have no provision in the Con 
stitution for    a      statutory      railway 
authority.    I am glad that the    Con 
stitution      did not provide     for      a 
statutory   railway   authority.    It  was 
not necessary for the Constitution to 
go into all those details but I never 
theless think that the Railway Board 
should have  a statutory  basis. I 

think that the organisation of the Railway 
Board should be by a statute passed by this 
Parliament and this is a matter to which the 
Railway Minister  should  give some  
attention. 

SHRI B. K. P. SINHA (Bihar): This is based 
on a Resolution. 

SHRI P. N. SAPRU: But the Resolution is 
not law. 
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SHRI B. K. P. SINHA:    It   has   the force 
of law. 

SHRI P. N. SAPRU: I am surprised that a 
lawyer should say that a Resolution has the 
force of Law. It is just an administrative 
arrangement. Therefore I think I would be 
right in looking upon the Railway Board as 
part of the secretariat of the Government of 
India and the secretariat of the Government 
of India should not present Reports to the 
legislature. This is something which only 
either the Minister or some statutory 
authority that may be required to present 
Reports, may do, not the secretariat of the 
Government of India. 

Now, I find that we have added to the 
strength of the Railway      Board. We have 
some three additional Members who are 
supposed to be of the rank of General 
Managers added    to the Railway Board.    I 
am not opposed to this addition; I think 
possibly there is a case for it but I      would 
rather that we added to the number of General 
Managers in the country. I think the question    
of      the     zonal division  of  the  railways   
requires  to be reconsidered in the light    of    
the requirements  of the      second      Five 
Year Plan.    To supervise 6,000 miles of 
railway track is rather a big job and I think you 
want more railway personnel at the top as well.        
You do not want to increase the personnel only    
at    the    bottom;      you    must increase the 
superior personnel of the railways     also.        
The      operational efficiency    of   the    
Railways depends upon  the supervision of the 
superior officers to a large extent.   We should 
no  doubt  associate non-officials with the  
administration  of  the     Railways but I do not 
think that non-officials can  supply the 
technical  supervision which   highly   
competent      engineers or  traffic  men  
appointed  as  General   | Managers can and 
therefore      it     is necessary that the question 
of     the zonal  re-distribution  should be      re-
considered from a fresh angle.   I am  ' glad for 
that reason that a new zone  I 

is going to be added with headquarters at 
Gauhati. I have often felt that E.I.R., as it then 
was, covered a very big area and it might be 
possible to divide it into two zones. 

Passing on from this question,      I 
would like to say that the     question 
of overcrowding deserves our special 
attention, particularly in third    class 
carriages and compartments.    We are 
talking      every day in terms  of      a 
socialist pattern  of society but      the 
socia'ist pattern of society that I see 
on railway platforms and in        third 
class compartments does no credit to 
our conception of socialism.      A few 
de luxe train may be all right for the 
second class passenger.    I do not say, 
abolish them altogether but I do not 
think that they can provide a solution 
of      the  problem  of      overcrowding. 
You have to tackle this problem    of 
overcrowding.     And   remember     this 
that we have in this country on]y a 
few    women    travellers.      With    the 
increasing part that women are play 
ing in various spheres of life, women 
will  be using  our trains  in      larger 
numbers.    You  go  to      any  western 
country     and     you    will   find    that 
nearly  two-thirds     of  the  passengers 
are women but here it is not so and 
therefore I do not see      how in  the 
near   future   we   shall   be   able   to 
reduce the number of people who use 
our railways.    In this country people 
do not travel for pleasure. ...................They 
travel  either because they have    got 
some business or they have to under 
take some pilgrimage or  .....................  

SHRI R. P. N. SINHA: Or for 
recommendations. 

SHRI P. N. SAPRU: Occasionally some 
M.Ps, or M.L.As. might travel for that purpose 
but I think the common man has some dignity 
in these matters. And he does not ordinarily 
travel for the purpose of recommendations. He 
travels because of necessity and, therefore, it 
is no use preaching to the common man. Oh! 
please do not travel. Please co-operate with us  
in        this 
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matter and overcrowding is due      to 
travelling too much.' 

Another thing which impresses one is the 
large crowds that one sees on railway 
platforms. Now, we have reduced the price 
of the platform ticket from two annas to 
one anna and I wonder whether it was a 
wise step to make this reduction. This 
overcrowding leads to difficulties. Possibly 
the operational defect that we find with our 
railways is due to some extent to this 
overcrowding on our  railway  platforms. 

Another  point   to   which  I      want 
to draw your attention is the    ques 
tion  of medical  facilities for our 
railway    workers.        I      was    going 
through the Report of the      Railway 
Corruption  Enquiry  Committee     and 
I find that one of their major recom 
mendations is that railway       doctors 
should     not   be      allowed      private 
practice.   They have pointed out how 
in various ways there    is corruption 
and nepotism in railway hospitals.    I 
think the question of private practice 
so far as railway  doctors are      con 
cerned should be taken up seriously 
by the Railway Board.    The Railway 
Corruption   Enquiry   Committee   sug 
gests that it would be necessary    to 
give  to  doctors  an  additional  allow 
ance if private practice is disallowed. 
Well, few railway doctors have large 
private  practice;      but  it  sometimes 
happens that they have arrangements 
(Time bell rings) with chemists, with 
druggists  and  people   of  that      sort 
and they give prescriptions        which 
cannot  be  dispensed      with  in their 
hospitals.    And the poor man has to 
go and purchase costly drugs     from 
costly    chemists    and    druggists.     I 
think in principle it is not right that 
a railway doctor should be      allowed 
private practice. 

(Time bell rings.) 
There are many other things that one could 

say about this budget. The Railways 
represent our largest nationalised 
undertaking. The Railways should be a 
model of efficiency,  I 

because the future of nationalisation— 
and I believe very ardently in 
nationalisation—depends upon the 
manner, upon the mode in which our 
railways are administered. Thank you. 
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